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FOURTEENTH KERALA LEGISLATIVE ASSEMBLY

Session
Date of Commencement .. November 27, 2018 .
Date of Adjournment ~ ~ .. December 13, 2018
Date of Prorogation ' .. December 13, 2018 (At the conclusion
o _ : of its sitting)
Number of sittings .. 13 (Thirteen)

PARTY POSITION OF FourTeenTH KERALA LEGISLATIVE ASSEMBLY
(As oN Novemser 27, 2018)

' Communist Party of India {Marxist) : ' - .. 58
_ Communist Party of India - .19
Janata Dal (Secular) - . 03
* Nationalist Congress Party o . 02
Congress (Secular) : . 01
Kerala Congress (B) - i .. 01
Communist Marxist Party Kerala State Comnuttee . 01
National Secular Conference = .. » . 01
Independents _ .. 05
Opposition |
Indian National Congress ' . 22
Indian Union Muslim Leage : _ . 1T7*
Kerala Congress (M) _ v .. 06
Kerala Congfcss (Jacob) : N 1) _
Bharatiya Janata Party . 0l
Independents ' . 01
’ Total . 139
Speaker . 01
Grand Total - . 140

* P.'B. Abdul Razak elected member from 01-Manjeshwar expired on 20-10-2018 ,



Speaker
SHRI P. SREERAMAKRISHNAN
Deputy Speaker
SHrI V. Sasi

Council of Members
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-Shri Pinarayi Vijayan, Chief Minister

Shri A. K. Balan, Minister for Welfare of Scheduled Castes, Scheduled

“Tribes, Backward Classes, Law, Culture and Parliamentary Affairs

| Shri E. Chandrasekharan, Minister for Revenue & Housing

Dr. K. T. Jaleel, Minister for Higher Education, Welfare of
Minorities, Wakaf & Hajj Pilgrimage '

Shri E. P. Jayarajan, Minister for Industries, Sports & Youth Affairs
Shri M. M. Mani, Minister for Electricity

Shri Mathew T. Thomas, Minister for Water Resources

Smt. J. Mercykutty Amma, Minister for Fisheries, Harbou; Engineering &

Cashew Industry »
Shri A. C. Moideen, Minister for Local Self Governments
Shri K. Raju, Minister for Forests, Anima] Husbandry and Zoos

Shri Ramachandran Kadannappalli, Minister for Ports, Museums and
Archeology

Shri T. P. Ra’makrishnan,‘ Minister for Labour & Excise
Prof. C. Raveendranath, Minister for General Education
Shri A. K. Saseendran Minister for Transport .

Smt. K. K Shailaja Teacher, Mlmster for Health, Social Justice and
Woinan and Child Development



16. Shri G. Sudhakaran, Minister for Public _Works & Registration
17. Shri V. S. Sunil Kumar, Minister for Agriculture

18. Shri Kadakampally Surendran, Minister for Co-operation, Tourism &
Devaswoms : o v :

19.  Shri P. Thilothaman, Minister for Food & Civil Supplies

20. Dr.T. M.. Tﬁomas ISéac, Minister for Finance & Coir

Leader of the House
SHr1 PNARAY! VDAYAN

~ Leader of Opposition
Suri RaMmEsH CHENNITHALA

Secretaty
Suri V. K. Basu Prakasu
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RESUME OF BUSINESS TRANSACTED DURING THE THIRTEENTH
SESSION OF THE FOURTEENTH KERALA LEGISLATIVE ASSEMBLY

The Summons dated November 9, 2018 for the Thirteenth Session of the
‘Fourteenth Kerala Legislative Assembly was issued to the Members on November
12, 2018. The Session commenced at 9.00 a.m. on Tuesday, November 27, 2018
and adjourned sine-die at 11.49 a.m. on Thursday, December 13, 2018. The House
met on the following days, viz., 2018 November 27, 28, 29, 30 and December 3,

4,5,6,710, 11, 12 13(13 days of smmgs) The House transacted business for 27
Hours 59 Minutes. .

Obmxary References -

On November 27, the Speaker made reference on the demise of
P. B. Abdul Razak, Member of the 14% Kerala . Legislative Assembly
Shri Pinarayi Vijayan, Chief Minister and the following Members representing
various parties associated themselves to the sentiment expressed by the chair.

Shrx Ramesh Chennithala, Leader of Opposmon
Shri V. S. Sunil Kumar, Mmlster for Agnculture
Dr. M. K. Muneer :

Shri C. K. Nanu

Shri K. M. Mani

Shri Thomas Chandy

Shri Anoop Jacob

Shri Ramachandfah Kadannappally;Mim'ster fé)t Ports, Museums and Archeology
Shri O. Rajagopal - o
Shri K. B. Ganesh Kumar

Shri N. Vijayan Pillai

‘Shri P.C. George

- As a mark of respect to the deceased, the Members stood in silence for a while.



On 13® December,  the Speaker made reference on the demise of
M. M. Jacob, former Union Minister, K. V. Kurian, former Member,
H. N. Anandkumar, Union Minister for Parliamentary Affairs, M. I. Shanawas,
Member of Parliament, E. Narayanan Nair, former Member, C. N. Balakrishnan,
former Minister. As a mark of respect to the deceased, the Members stood in
silence for a while. :

Panel of Cha.innen

The following Members were nominated to the Panel of Chairmen for the
Session:

1 Shri A. M. Ariff

2. Shri E. K. Vijayan

3. Shri Sunny Joseph
Questions |

Details regarding the number of notices of questions received and the-
number of questions answered on the floor of the House are given in Appendix 1.

Adjournment Motions

) During the Session 5 notices of Adjournment Motions were recelved Out of
which one was taken up for discussion as detailed below:

On ' 5% December 2018, the Speaker informed the house that
Shri V. D. Satlieesan and three other. Members had given notice for moving an
adjournment motion regarding the serious situation reported to have arisen
consequent to the failure in providing adequate relief to those who lost their
houses and house hold instruments and lively hood and to those who lost their
crops in Kuttanad during the flood havoc and the stagnation in relief operations.
As the Chief Minister expressed willingness to discuss on the motion the Speaker
granted permission to move the adjournment motion and anounced that the motion
would be taken up for discussion on the same day at 1 p.m. for two hours.
Shri V. D. Satheesan moved the Adjournment Motion in the alloted time and a
discussion- was held. The Chief Minister replied to the points raised in the
discussion. In the absence of the mover of the Adjournment Motion, the motion
was declared lost. '

Details of notices of Adjoumment Motions in respect of which consent was
withheld, after hearing the views of Ministers concerned on the floor of the House
are given in Appendix II.



Calling Attention
During the Session 24 Statements were made by Ministers under Rule 62, 3
details of which are given m Appendlx II.

Matters msedbyMembemundaRule 304

During the Session, 100 matters were raised in the House by Members under
Rule 304, details of whxch are given in Appendlx Iv.

Papers laid on the Table
‘ The details of Papers laid on the Table are given in Appendlx V.
. Presentation of Reports

The following Reports were presented on the dates noted against each:

1 | The Thirteenth Report of the Business Advisory Committee. 28-11-2018

2 | The Fourteenth Report of the Committee on Pris'ste Members 29-11-2018 |

Bills émd Resolutions.

3 | The Report of the Sﬁbject Committee VII on the Kerala Shops | 30-11-2018 -

|

' . | and Commercial Establishments (Amendment)Bill, 2018, _ i

4 |'The Report of the Subject Committee IX on The Kerala 30—11—2018
Municipality (Third Amendment )Bill, 2018.

5 | The Report of the Subject Committee IX on The Kerala 30-11-2018
Panchayat Raj (Third Amendment )Bill, 2018.

6 | The Repdrt of the Subject committee - VI on the Calicut| 4-12-2018 |
University (Alternate Arrangements Tcmporarily qf the Senate
and the Syndicate) Bill, 2018,

7 | The Report of the Subject Committee XIV on the Kerala| 4-12-2018
Police (Amendment) Bill, 2018. '




4-12-2018

Welfare of Women, Transgenders, Children and Differently :

Abled.

8 | The 73 to 80" Reports of the Public Undertaking Committee.
| 9 | The 3« Report of the_-Committee on Welfare of the Youth and |- 4-12-2018
' |Youth Affairs. : :
_‘ 10 | The Report of the Subject committee VI on the Kerala Sports L 5-12-2018
(Amendment ) Bill, 2018, ;
11 | The Report of the Subject Committee VIII on the Kerala 5-12-2018
Goods and Services Tax (Amendment) Blll 2018. ‘
12 | The Thirty Second to Forty’ Flrst Reports of the Committee on| 5-12-2018
Public Accounts. e
13 The Second Report of the committee on the Welfare of Senior| 5-12-2018
Citizens.
14| The Report of the Subject committce I on the Kerala| 6122018
| Fishermen Debt Relief Commission (Amendment ) Bill, 2018, -
15 | The Fourth and Fifth Reports of the Committee on the Welfare 6-12-2018
. |of Backward Class Communities. '
' 16 | The First to Fifth Reports of the Committee on the Welfare of | 6-12-2018 ;
Scheduled Castes and Schéduled Tribes. ’
17 | The Sixteenth Report of the Committee on Subordinate| 6-12-2018
Legislation. :
18 | The Fifteenth Report of the Committee on Private Members 6-12-2018
Bills and Resolutlons '
19 | The Report of the SUb]OCl Commrttee XI on the Kerala Co-| 7-12-2018
operative Societies (Second Amendment ) Bill, 2018. !
20 | The Slxth Report of the Committee on the ‘Welfare' of Non- 7-12-2018
Resident Keralites. '
21 |The Eighth and Ninth' Reports of the Committee on the

7-12-2018 .




' 22 The Second Report of the Commmee of annleges and Ethics.

10-12-2018

23 iThe Specxal Report of the Subject Committee IV on the Public
,Undertakmgs namely TRACO Cable Company Ltd. and the
. Kerala Artisans Development Corporation.

11-12-2018

24:Spec_1al Report . of the Subject Committee IX on the

-empowerment and expansion of Kudumbasree units, -

11-12-2018

25 ?Eighteenth and Nineteenth Reports of The Committee on
! Estimates.

11-12-2018 |

' ;'26 The Twenty Elghth to Thmy Second reports of the Commxttee
ion Local Fund Accounts.,

11-12-2018

: §27 The Seventeeth Report of the Commiftee on Subordinate
~ |Legislation.

11-12-2018 |

28 -The Fifth Report  of the Commxttee on Government
Assurances

11-12-2018 |-

29 The Third Report of the Committee of anxleges and Ethics.

12-12-2018

30 | The Fifteenth Report-on the Committee on Environment.

12-12-2018

31 |The Second Report of the Committee on Papers Lald on the
Table. -

12-12-2018

32 | The Fourth report of the Committee on Official Language.

12-12-2018

.33 The Special Reports of the Subject Committee I on the “Flood
Rehabilitation Package in Agriculture and Animal Husbandry
Sector” and the “Pro_pect formulated ‘by the Department of

Bio-farming”.

Agriculture for ensuring safe food through encouragmg’

13-12-2018

134 The "Special Reports of the Subject Committee .VII on
“ODEPC” "and “Loss incurred in the production, transmission
and distribution sectors mcludmg major and minor electricity

A

13-12-2018

projects, due to the flood in August 2018”,




Consideration of Reports’ ‘
The following Reports were adopted by the House on the dates noted against each:

The Thirteenth Report of the Business Advisory Committee 28-11-2018

2 {The Fourteenth Report of the Committee on Private Members 30-11-2018
Bills and Resolutions. , o

The Second Report of the Committee of Privileges and Ethics. 11-12-2018

4 |The Third report .of the Committee of Privileges and Ethics 13-12-2018 !
was adopted by the House with amendments.

Amendment to Report of Business Advisory Committee:

On December 6, 2018, the Speaker informed the house that in partial
modification of the recommendations made by the Business Advisory Committee
in its 13 report, the date for consideration of the Kerala Fishermen Debt Relief
Commission (Amendment ) Bill, 2018 Scheduled for 13" December, 2018 and that .
for the Kerala Co-operative Societies (Second Amendment) Bill, 2018 Scheduled
for 12 December 2018 stood mutually changed by the leave of the House.

Statements under Rule 300

On 29* November 2018, Shri Pinarayi Vijayém Chief Minister laid on the
Table a statement under Rule 300, regardmg post flood re-construction activities
- in the State.

On 6™ December 2018, The Minister for Transport " made a statement
regarding the hike in auto, taxi fare.

On 11* December 2018, Shri Pinarayi Vijayan, Chief Minister laid on the
Table a statement regarding the move of the Central Government to privatise the
Thiruvananthapuram International Airport.

LEGISLATIVE BUSINESS
1. Bills Passed:

The following Bills were iftroduced, taken into consideration and passed by
the Assembly during the session:

'L The Kerala Municipality (Third Amendment) Bill, 2018, (Bill No. 160).
2. The Kerala Panchayat Raj (Third Amendment) Bill, 2018. (Bill No. 162).



3 The Kerala Shops and Commercial Establlshments (Amendment) Bill,

2018. (Bill No. 163).

4 The Kerala Police (Amendment) Blll 2018. (Blll No. 165)

5. The Calicut University (Alternate Arrangement Temporarﬂy of the
Senate and Syndicate) Bill, 2018 (Bill No. 161).

6. The Kerala Sports (Amendment) Bill, 2018 . (Bill No. 159).

7 The Kerala Fishermen Debt Relief Commission (Amendment) Bill,
2018. (Bill No 170).

8. The Kerala State Goods and Services Tax (Amendment) Bill, 2018-
(Bill No. 171). -

9. The Kerala Appropriation (No 4) Bill, 2018. (Bill No. 173)

~ 10. The Kerala Co- -operative Socxetles (Second Amendment) Bill, 2018. )
(Bill No. 169).

Details regarding the date of mu'oducnon and passing of Bllls are given in
Appendix- VL. The salient features of the Bills are given in Appendix-VII.

1. Laying of Bills Assented to:

1. The Kerala High Court (Amendment) Bill, 2018 (Bill No. 140).

2. The Kerala Irrigation and Water Conservation (Amendment) Bill, 2018
(Bill No 139).

" 3. The A.P. J. Abdul Kalam Technologxcal Un1vers1ty (Amendment) Bill, .
2018 (Bill No. 145).-

4. The Kerala University (Alternate Arrangement Temporarily of the Senate
and Syndicate) Bill, 2018, (Bill No. 150).

5. The Kerala State ngher Education Council (Amendment) Bill, 2018,
. (Bill No. 142), . ,
6. The Kerala University (Amendment) Bill, 2018.(Bill No. 134). -

392/2019.



7. The Sree Saﬁka.racharya University of Sanskﬁt (Amendment) Bill, 2018.
(Bill No. 143). |

8. The Kerala Approprlatlon (No.3) Bill, 2018
(Bill No. 153).

9. The Kerala Panchayat Raj (Amendment) Bill, 201:8.(Bi]1 No. 136)..
10. The Kerala Municipalify (Amendment) Bill, 2018.(Bill No. 135).
11. The Abkari (Amendment) Bill,,2018,(Bill No. 141). -

12. The Travancore-Cochin Hindu Religious Institutions (Amendment) Bill,
2018. (Bill No. 144). .

13. The Kerala Panchayat Raj (Second Amendment) Bill, 2018. (Bill No. 138).
14. The Kerala Municipality (Second Amendrhent) Bill, 2018. (Biil No. 137).

15. The Kerala Conservation of Paddy land and Wetland (Amendment) Bill,
2018 (Bill No. 149).

III Reference of Bills to Sub]ect Commutees and Presentation of the Subject
Committee Reports :

Nine Bills were referred to the respective Subject Committees and the
Committee Reports of the same were presented to the House. Details thereof are
given in Appendix-VIII.

IV. Bills referred to Select Committee :
(i) The Kerala Metropolitan Transport Authorlty Bill, 2018 (Bill No 103)

The Bill was published as Gazette Extraordinary on February 14, 2018 and
was introduced in the Assembly on December 11, 2018. The Bill was referred to
the Select Committee on December 11, 2018.

(ii) The Kerala Farmers Welfare Fund Bill, 2018 (Bill No. 151)

The Bill was published as Gazette Extraordinary on June 1, 2018 and was
introduced in the Assembly on December 13, 2018. The Bill was referred to the
Select Commmee on December 13 2018.



V. Bills published and circulated to Members

In addition to the Bills mentioned under item I, six Bills were published
and circulated among the Members. Details thereof are given in Appendix-1x

V1. Financial Business

Supplementary Demands for Grants

The Minister for Finance and Coir laid on the Table the Second Batch of
Snpplementary Financial statement for the year 2018-19 on 4-12-2018. '

The Second Batch of Supplementary Demands for Grants were passed on
10-12-2018.

The Minister for Finance and Coir introduced the Kerala Appropriation
(No.4) Bill, 2018 in respect of the Second Batch of Supplementary Demands for
Grants for the year 2018-2019 on 12-12-2018. The Bill was taken up for
consideration and passed on the same day.

PRI_VA_TE MEMBERS’ BUSINESS

Accbrding to the calendar of sittings of the Thirteenth Session of the
Fourteenth Kerala legislative Assembly, two days were allotted for transacting
Private Members’ Business viz 30 November and 7% December 2018. During
the Session, the House devoted 3 minutes in toto for Private Members’ Business.

Private Members’ Bills

During the Session, the Business 'on.Private Members’ Bills was transacted
‘on 30* November 2018,

On 30* November 2018 three motions for leave to introduce the Bills and
the continuation of discussion on motions for leave to introduce three Bills were -
listed in the Business. Out of three motic_ms‘for leave to introduce the Bill, one °
motion discussed on the floor was set apart for continuing/.the discussion. The
other two motions for leave to introduce the Bills were not considered due to the
"~ absence of the members concerned. Out of the three motions which were
scheduled for continuation of discussion, two were set apart for continuing
discussion and one motion was not cons1dered due to the absence of the member '
concerned.
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The details regarding the names of the Members’ who moved the motion for
leave to introduce the Bill and also name of the members who were enlisted for
continuation of discussion on the aforesaid day is given inl Appendix-x

Private Members® Resolutions

During the Thirteenth Session though 7*.December 2018 was scheduled fqr
transacting Private Members’ Resolut_ion, the House adjourned earlier without
getting into the Private Members’ _Business.

Report presentation _ -
The Fourteenth -and Fifteenth Reports of the Private Members’ Bills and

Resolutions Committee relating to Private Members' Business were presented
and adopted by the House during the Session.

Questionsofbteachofpﬂvilcge:

(I) The Speaker withheld consent to the following notxces of questlons of
breach of pnvxlege ‘

L oag). afl. oV asacirudacmes aflgagied S0  sanoegIcaly”
onleaisa - MNaimeedd emoell emossmm  aflaimo uoaniaWlaf  gauyaam)
ewlm mE&lw @aQaisl aquesw o@gflﬂm‘hﬂlmrm@ou’l@m af)(MIGAJIafla]
@ afl. Wl Mo Mmoo emogiav.

2. alamMia oo’ Qmmﬂem 2ddla omvosale uosnuTWIaf 19-6-2018-m"
QEU LD 96 emer_mi MaNGEMOje  AlGMO3  VANGNj  GAAITVINo ma,qdm@'l
mwewlad msomlo QJoam  cueew  amgladlafleammansman’  @REodafllaf
@, @RI} BRSO MBI G,

~ (Il) The Speaker informed the House that the following notices of questions
of breach of privilege were under consideration of the Chair:

L. mvomunomemy” @oainidainssg@igelo ‘ggﬂ:ﬁ)@’l@‘l@ﬂ@ auslel aflewanjo
m)ocmoommmu§ aJmAmdmoenomimoe) auileclcesimn: MSalSldBo MU aidg)
PaIGANORINIKRYNS” al§o 130 BROAVT]SBR EnlGotaiomicmad 30-8-2018-m"

MSaM  2id2j0NE8 QauyaEm! aveem mg’lrwm‘lglad ng)(mocmmg W e@aseyd
mowo.g,rgg«a masae.‘lu» emogiav’
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2. memuomamy Q(m @yuolaudase mamym midezie alesw as)\omlang as
g caommmélom, omiadlowy;, aemusgleNoy” «asm‘lg’lnoo @M mn&sIodIomeIn
eI®liey emmont A @aVeIEMOMIG PaNE 4 ANaEnges eaiolad af)OOgaV’
Qldnf msomlo @agomm«»"aae@lom @ 8. M. BRIV’ MBI BMOSIN"

3. 812-2018-@3 o®,. ,;:q)crui Q. @oudomaed msomlw aru@esolwg” 50da)"
Momiqwlaf 10-8-2018-0a1 @joaion Jemonafledd cumiHlamegs  emoglnvim”
geie@l m@e1® - agals] - qugew@ s)mgmoco‘lekpmmmoasmm“ @6 o)
@1 9900 DDA MEi&I amoglay’

4. 6-12-2018-0es ganesyomecugwicd  waKlaeNee  @AMEIM.
cr\)osmmn'lq[ Ma0HEMO  AlEMIBTVARIEN  B3AITVIN ma.qdm@’l mo31w
2Qaisl aqueew a@g’lam‘l@mcmmoaman GRERInflaf GWI. aglo. Od. M@
mmaa‘lma emogiav’, '

5. 6-12-2018-a3 ' mweavewic’ oaQnisl  malaea aunn&memcﬁo

aflemasaveridenie oammuq;o LY m@1 ). SSdoniagl m)cro@m a0l Baf)dy
eIzl quomuoIm @RAYHY (BIAD OB afl. WL MSOBI @jToWe MomITWlaf
MYV @JTYPIUM MSANNOWINICRInfla] (D). 8. EIREWNIAIdDS mR&Iw emagimy’

Visitors |
The number of persons who wxmessed the proceedings ‘of the Assembly
during the Session was as follows '
Publlc Gallery _ : 1812
Speakers' Gallery : 780
Distlnguished Visitors Gallery : 57
Termination of the Session _
The Thlrteenth ’Sessmn of the Fourteenth Kerala Legislative Assembly was

prorogued with effect from December 13, 2018 at the conclusion of its sitting vide
Notification No. 6386/Table— 1_/2018/Leg dated 14-12-2018.
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APPENDIX-T
STATEMENT SHOWING DET. AILS QF QUFSTIONS (RBSUME)
Iv umber of Starred Notices Received and Reglstered 3795
2 | Number of Unstarred Notices Recelved and Registered B 3240
3 [Total Number of Notices Received and Registered 7035
4 Notices Disaliowed ' 52
5 Notices Withdrawn _ 2
6 _[Number of Notices' Admitted as Starred 3122
7_Number of Notices Adritted as Unstarred 3859
8 [Total Number of Notices Admitted as Starred and ﬁn'starred_ 6981
9 [Total Number of Starred Questions in the Printed List 358(*)
10 {Total Number of Unstarred Questions m the Printed List 4347(%*)
11 [Total Number of Questions 4705
12 'Number of Answers Received on A.ll-otted da)rs Itself ' 2164
13 Number of Answers Recelved Late and Published as per Bulletin 2424
Up to the pubhcatlon of Late Answer Bulletm on 7-9-2018) |
14 |Answers to be received ' 117
~15 [Number of Questions Answered dn the Floor 30
16 Number of Instances allowed to as Supplemerrtary Questions 119}
17 '[Number of Supplementary Questions i37
18 Number of Short Notice Questions Received | 3
19 Number of Short Notice Questions Allowed 1
20 Number of Notices Received for Half an Hour Discussion Nil
21 Number of Half an Hour D1scuss1on Allowed _Nil

(*) 2 Qstns removed out of total 360 Qstns.

(**) 22 Qstns remov_ed and 1 Qstn withdrawn out of to_ial 4370 Qstns. .
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APPBNblx-H

- CONSENT WITHHELD AFTER HEARING MINISTER CONCERNED

Pilgrimage

Sl Date Name of Member| Minister Who was heard Subject Matter
‘| No. " who gave the
Notice
1 2 3 4 5
1 |November Shn V. S.|Chief Minister The serious situation consequent on the
28, 2018 Sivakumar and apprehension among pilgrims- in going to
- three other Sabarimala - due to the repoited unwanted
Members restrictions imposed by Police there and the
reported turbulent situation prevailing there.
2 |December 4, | Shri Chief  Minister  and |The serious situation reported to have arisen
2018 K. Muraleedharan ‘Minister - for Higher | consequent on the appointment of a kin in
and three other | Education, Minority | violation of rules by the Minister for Higher
Members - Welfare, Wakf and Hajj | Education, Welfare of Minorities Wakf and Hajj

Pilgriniage in an institution under Minority
Welfare department. '

91



2 3 4 5
December 6, | Shri K.C. Joseph |Minister for Industries, | The serious situation reported to have arisen
2018 and three other | Sports and Youth Affairs consequent on . the circular dated
Members : 15-11-2018, issued by the Home ‘department
’ ' imposing restrictions on media which allegedly
curtailed freedom of media pefsons in reporting,
December |Dr. M. K. | Chief Minister ~ . |The serious situation reported to have arisen
13, 2018 Muneer and two’ consequent on the reported move of the
‘ other members Government to organise 'Vanitha Matlu] using

public money

LT



"APPENDIX-IIT

‘CALLING ATTENTION
St Date Name of Member Minister who made Subject Matter
No. who gave the statement
. Notice _
1 2 - 3 4 5
1 |November |ShriS. Sharma Chief Minister The necessity to envisage the post flood re-
28, 2018 ' construction of the State in an eco friendly
manner and to exert pressure on the Central
Government to provide adequate financial
assistance. '
2 |November |DR. N. Jayaraj Minister for Revenue | The necessxty to comprehensively revamp the:
28, 2018 and Housing functioning of Revenue Department.
3 |November |Shri- C.K: | Chief Minister The necessity to scientifically analyse the
29, 2018 Saseendran Climate change in the State and make
’ intervention accordingly and effect changes in
the environmental, agriculture,. housing and
construction sectors
4 |November Shri Roji M. John ! Chief Minister The reported lapse in the reconstruction of Post
29, 2018 Flood Kerala and in the disbursement of the

eligible compensation to the flood victims.

81



: T
1 2 - ‘ 3 4 _L 5 '
5 [November |Smt. E. S.Bijimol | Minister for| The necessity to solve the crises. being faced by
30, 2018 ' Agriculture the Agricultural sector consequent to the flood
havoc in the State.
6 |November Shri K.N.A. | Chief Minister The necessity to carry out the post flood re -
30, 2018 ~ Khader construction activities of the State, based on a
detailed project report. '
7 | December 3, Shn'.John Ministelj for Fisheries, | The necessity to implement a package to coastal
2018 | Fernandez Harbour Engineering | region of the" State, in the light of Climate
-and Cashew Industry change. A ‘
8 |December 3,|Smt.E.S. Bijimol |Minister for Local Self | The hecessity to rebuild Panchayat roads and
2018 Governments bridges in the State which were devastated by
: heavy rain and fload.
'9 | December 4, Shri Saji Cherian ' Chief Minister | The necessity' to exert pressure on the Cen;ral
2018 Government to withdraw the reduction of rice
‘and  kerosene quota of the ‘State  on
implementation of the National Food Securit
SR S S Act. ]

6T



Development

1 2 3 4 5
10 {December 4, Shri Chittayam Minister for Labour|The necessity to grant benefits including welfare
2018 Gopakumar and Excise fund pension, to eligible members of Kerala
' | Automobile workshop workers’  welfare fund
v Scheme '
11 |December S5,}Shri Ministpr for ‘Fisheries, | The necessity to solve the various issues being
2018 R Ramachandra | Harbour  Engineering | faced by the Cashew workers in the State. '
n and Cashew Industry
"~ 12 |December 5, Shri T.A. Ahammed Chief Minister The necessity to implemerit reservation in ‘the
12018 Kabeer second and third streams of the Kerala
Administrative  Service, "proposed to be
. ~ |implemented in the State.
13 |December 6,|Shri M. Swaraj Minister for I_ndustries; The necessity to exert pressure on the Central
2018 o Sports and  Youth|Government to invest in and to revive the Central
_ Affairs . Public Undertakings in the State. o
14 |December 6, | Shri Manjalamkuzhi | Minister  for Health, | The necessity to take adequate steps to promote
2018 ' Ali Social Justice and|donation of organs in the State.
' Woman and Child

0z
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 15 |December 7,|Shri U. R. Pradeep |Minister - for Finance ’I‘he‘neceésity to exert pressure on the Central
2018 and Coir Government to take steps to bring an end to the
' 1 misuse of Sarfaesi Act.
16 |December- 7, Shri  Eldhose P. Minister for Finance|The necessity to re - examine the changes made |
2018 e Kunnapillii and Coir in the guidelines governing social security
' pensions. ‘ '
| 17 |December 10, | Shri Murali | Minister for F'orest,' The necessity to. fix up better defensive
2018 Perunelly Animal Husbandry and | mechanisms to prevent. loss of life and
Zoo ' destruction of crops due to wild animal menace. ,
18 |December 10, | Shri . 1C.|Minister for Public | The necessity to resolve the restrictions ailegedly
2018 Balakrishnan | Works and | made by Forest Department in the expansion of
_ ‘ Registration National Highway 766.
19 {December 11,;Shri Raju Abraham {Minister for Water|The necessity to implement the second phase of
2018 Resources Pampa Action Plan to revive river Pampa. .
20 |December 11,|Shri Abdﬁl Chief Minister The necessity to take steps to. solve the
2018 - Hameed. P. ’ reluctance, -shown by banks in the State, in

granting educational loan.

| 4
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21 |December 12,!Shri K. Ansalan | Chief Minister The necessity to bring flood-affected traders,
2018 ' industrialists and their labourers within the
purview of the rehabilitation- compensation
scheme for the flood affected in the state.
22 | December 12,] Shri _ - Minister for Health, | The necessity to implement schemes for
2018 K.S.Sabarinadh |Social Justice -and|protecting flood affected péople from psycho -~
an Woman and Child |social impact and stress.
» development ’ '
23 | December 13,|Shri K. Babu’ Minister for Public| The necessity to exert pressure on the Central
.| 2018 Works and | Government to establish the proposed Rail Coach
Registration Factory at Kanjikode. '
24 [December 13,{Shri P.T. Th(')mas Chief Minister The necessity to modernize the State Fire and

2018

Rescue Services.
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14 | 2018 | 53 [2018-0e! caog mméomouﬂelog’l &SIRIOTV Seouad
_ '  Heeswo) saBuimMmy’
15 '2018 39 @ [ Z:¥0:) mama, audafiony” a,mmaa (@Rowlnem@3
' anEE A" @RIy’ -Q0aaYH Y 81 mxaq;lm)m) anered 61
| |aaad’ sendaw” ) sodawimaday’, 2018 - .
- 16-7| 2018 | 40 |2018-0a1 C91GHMIS" audqdeiouoel 4(6)(1’\)(159']6)0@@0
: mﬂcﬁw’lcmg‘la«gq«: oomoniella: B - (@aA1;:Emo)
eo@(w’lmcﬁn\) : _ .
17 | 2018 { 43 2018-0ei 08 m@q}aoauéo:u& coMamW] sa:)(a(uﬂmnam)
18 2018 | 44 |& ‘ooeg Mﬂw&: aqudqfiay” ne,‘lamoi (mw‘l«mamm%
L - | apeRraImday’ @RAY’ eoaryaay’ A avdaflavay’ @eeed
- . - | alquac” eamndan”) ssodautmaday’, 2018 :
19 | 2018 | 48 |2018-9al - G&0¥1GH00S ‘avdqeenwoet  (srumgledeo|
: Co mﬂcran»‘lc.es)gmqgcao ®mdearefla  MmBm (@a)®0smo)
. .| sadaImmday® " : o
20 | 2018 | -57 '—2_018-s)e1 " e:0¥1ca60s” aVdQ®ERnIe) (ammgﬁmgmg&
: ' «u‘!o%cw’lcmg‘laa@mb ®mdanoells  auas @aﬂa(asmo)
(@sn=00 ceawmﬂ) s;odkunmo%m) :

u As per fﬁle 47(2}: :

The folldwing answers along with the delay étaterrl_ent as per rule 47 (2) were also laid:

» Assembly

Session » Questi(;n Nos.

13 | 2 |se1 e
13 | 100 (|4496 |

13 12 [513

13 14 |486,5075
13 | 15 |79,1223, 1651, 1687, 3540, |
13 .| 16 |59,739,1195, 1199,1362, 2693 -
14 | 20 |139 S
14" | 5. |1521,3271; 3714, 3764, 5651
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14 7 14,12,13, 46 1642 1661 1774, 1778, 1805, 1835 3264, _’
[ |3407,3488 _ . :
14 | .9 |29, 71,109, 141, 148 149, 159, 160 177 182, 217, 568,
~ - |1745,1343, 1868, 1951, 1965, 2093, 2330, 2332, 3005
14 10 18,52, 130, 832, 1487,.1505, 1554, 1555, 1651, 1712;
| 1886, 1891, 1954, 2734, 2809, 3152,-3183, 3213, 3263,
- 3287, 3354, 3468, 3494,.3565, 3866, 4254, 4292, 4359,
- |4421, 4471, 4478, 4480, 4483, 4911, 4976, 4980, 5691,
5753, 5761, 5767, 5787, - 3468',- 8494, 3505, 5788, 5847,
. 5922,6373
14 |1 12,111, 116, 119, 120, 126, 131, 137, 150, 156, 157, 158,

1159, 160, 161, 163, 165, 166, 167, 169, 174, 179, 180, 211, | |
| |215, 217, 218, 241, 242, 273, 282,283, 294, 310, 342, 345,

1388,

354,356, 429, 501, 525, 526, 542, 545, 608, 999, _
1412, 1950, 1953, 1955, 1960, 1972, 1973, 1976, 1979,
1981, ‘1982, 1984, 2022, 2029, 2034, 2042, 2043, 2044,
2058; 2062, 2069, 2072, 2100, 2118, 2125, 2127, 2149,
2167,. 2194, 2397, 2832, 2857, 3352, 3355, 3367, 3375,
3376, 3381, 3383, 3389, 3411, 3415, 3417, 3457 3470,
4 3476 3480, 3521, 3524, 3526, 3735, 4056 : ‘
IR Thursday, November 29, 2018
Papers Jaid on the Table:
(1) The followmg papers were lald on the Table ‘
@m oa)mJ and. | aﬂmoumm’lm@
lond| & maud | .
, : : ©omaud - @lool .
I o3 e
1] 152017 [sfle(@pdgl) mmud 3U2017/6a000 [ 61-2017
2 | 782017 s a(mgdgﬂ) e 234/2017/00000 31-1-2017
13} 5552017 js.@. (af) mmud 24/2017/m’lna)<w1 | 22-8-2017
41 262018 _Img.(m@g1.) maud 3449/2017/cnmo '26-1’2-201'7 )
5| 38572018 [60.0 (agongm’) manid 97720180000 162018, |
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1 2 -3 4 _
6 390/2618 .. (@S m«ﬁ?a vzolslccimages{_. — T 162018
7 | 400/2018 [sf.5. () oaud 25/2018/0n000 T730-5-2018
8 | 4032018 [se. (..n)mcmca 26/2018/an0% 1 662018
9 | 4102018 |s.e(@mdgh) mmsad 1228/2018/aa000 - - _2&'_4-2018
10 | 41772018 [romud 60718/agrvagavag U 2015/0a000 1362018
1 [ 22972018 [t.e (aht) s 2720186000 1962018
12| 43072018 .8, (afl.) DB 28/2018/6a0%0 | 21-6-2018
13 [ 436/2018 | (n_n)m(md 16/2018/ca000 T 947018
14 | 4422018 sa’ls;(mgc&gﬁ)mxmd TI8U2018am00 2262018
15 | 4442018 [sne (a0 mnd 29/2018/6a000 2_9-6-20v18> |
16 | 44872018 Je.a. (aN.) o 30/201%0a000 30-6.2018 |-
17 | 4632018 [siie, (an) ot 41/2018/an000 772018
ST v4.64,/2“018\‘m’|_.'a.'(cc‘rg(ag1.) mud 1697/2018/6a030 11662018
| amad 468/ ’ C S :
o 2018 aew ‘ : o
[719 | 26972018 [stt e (amtgny s 1784/2018/3;990 2262018
20 | 47072018 e (m0g1) ot 1784/2018/a0000 22-6.2018
21 | 482/2618 maud oaooo-na)03/159/2018—cnmo ' .3-'7-2,018'
22 | 485/2018 |sm)a(@ndgh) mmud 1964720186000 , 73018
23 486/2018 siw.;;.(a@eag1.)-m«u@ 2011/2018/aa000 - 1372018
[ 24| 48772018 [ (an) coud 3U2018/2a00 573018
25 | 488/2018 [sfie. (all) oy 32/2018/an000 5-7-2018 .
26 | 29772018 [ 363/«013/2018-1/(1!19: 19-7-2018.
27 | 49872018 [ 363/m>13/2018 II/o.nsz

1972018




.39

1l 2. 3 4

28 | 49972018 [momua 363/«»13/201&m/anm | 7.19_—7-2018
29. | 50012018 [aud 363/a13/2018 TV aner | 1972018 |
30 | 5032018 [sne. (o) o 43/2018/00000 20-7-2018
31 | 50412018 s, (a) s 45/2018/Gac00 20-7-2018
32 | 5082018 m1a(mdg1)mm;d 2014/2018/n00 14-72018
33 | 5092018 s (wmdgh )oud 2015720185000 14-7-2018
34 | 5222018 Do 60903/@«»:.@«»"@2/2016/%090 : 28-7.2018
35 | 525/2018 |af.ex.(aog1.) woua 2088/2018/00000 20-7-2018
36 | 526/2018 80.6.(oonV") mud 117/2018/6n00m 18-7-2018
37.| 527/2018 [en.6.(amdgh.) mand 2119/201F oumes 2472018 |
38 | 538/2018 |sf.e. (ah)) mrd 40/2018/aa0% | 672018 |
39 | 54272018 |omm 32725/ng)«un®mna)2/2016/cnmo | 482018
40 | 561/2018 [s.e (+1)) ®6 46/2018/a0000 23-7-2018
41 | s622018 8.6, (a1)) omid 4772018 aumon . 23.7.2018

T4 563/2018 'ms;('m@(a‘gw)'mau@ 2281201860000 _ 4-.&2018

43 | 5862018 [ (afl) ™G 54/2018/G0000 482018
Y '593/2018's:1a(m@<ag1)mm 2347/2018/0a000 '10-8-2018
45 | 600/2018 o.(ogrosgpmor)mmsd 192018/ sdimgrn 24-8:2018
46 615/2(‘)18‘ 8010, (s0ag’) mrud 126/2018/an000 7-8-2018
47 | 6162018 st e (oorgro) mrs 131/201&/ca02 1682018
48 [ 61772018 YA — ®0u8 1327201860000 " 1682018
| 49 | 6412018 [rv.g. (90er) omi 04/2018/amoden | 452018
50 [ 65572018 oo CIV2552018ane 14-9-2018

- 392/2019.
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2

3.

| 4
1751 [ 65872018 [sta. (an)mmud 62/201&/ann00 18-5-2018
52 660/2018 |a.q. (a)mmud 63/201&/6a000 2292018
753 | G6¥08 [sf e (@dgh) e 263 2018/au000 T 1492018
54 | 664/2018 |s.e(afl) mmud 6V2018/0a000 1492018 |
55| 675/2018 | sgragriag ¥182/2018/Gans 2692018 |
56 | 68772018 |sh.0. (g mmid 67/2018/aa000 612018 |
© | g 693 - A '
2018 aoe . v
57 | 69412018 m’le(m@g’l)mw@ 2705/2018/can00 1892018
58 | 697/2018 sﬂs;(noong)«u)mcm@ 156/2018/cnmo 6,-iO—2018
59 | 717/2018 |s.e. (aN.) mmud 69/2018/6a0% 16-10-2018
760 | 7IR/2018 [s0.e.(wodgl) mmid 2054/2018/3000 14-10-2018
61 | 722018 [sfl.a. (aN) mmud 65/2018/aa000 13-10-2018 |
62 | 72272018 [se. (a) mensd 6/20180a000 15102018
63 | 72372018 [sfi.e. (a1) mud 67720180000 16-10-2018
64 | 72472018 [s1. (ah) ord 68/2018/600% 16-10-2018
65 | 72972018 [af.e(@mdgl) mmid 2955/2013/«@5, "14.10-2018 |
66 | 7412018 |sf.e(woag.) mmud 3050/201&aan%0 2310-2018
67 | 7752018 [0 (apreoprv:) e 176201802050 3112018
68 | 815/2017 s:i.a,(nn;) ad 341201 T onggdas. 28-11:2017
769 | 816/2017 [s00(a1) omst 357201 Tomgrarbesh 28112017 |
770 [ 81772017 st (a) comsd 361201 Tiomgpiosn. 2811-2017
71| 81872017 [sf.e(a.) s 3772017 engramdont. 28-11-2017
72 | 819/2017 |efl.e(aN) s 38/2017/oagrgobeis 28-11-2017




4

4

.842/2()17 l.a. (n_ﬂ) maud 6]/2017/5)«.@)«:4)(13(\»1

) 3

73 | 820/2017 m‘l.a.(aﬂ.-)'mtmra 39/2_017/904),.9)@@1.\. | 28-11-2017
74 | 8203017 1.8.(af).) maud 40/2017/agagaas. [28n2017]
75 ‘822/2(?'17 sfl.a.(af.) moud 41_/201,7_/5@@@«91 28-11:2017
76 | 823/2017 lafl.e(aN).) maud 42/201T/ongpadash. | 28112017
77 | 824/2017 [si.@.(afl.) marud 43/2017/o0gapisan. | | - 28-11-2017
78 825/2017 |e&1.e.(af.) mand 44/2017/00gragadon. '2&11-2_()17
79 | 826/2017 [sN.@.(a 1) maruc 45/2017[9@@oa@1. ] 28-11-2017 " '. _
80 827/201_7 m.e.(nn.) mmid 46/2017/009)04)«8(\»1'.. : | 28-11-2017
81 | 8282017 [sfl.a (o) oo 4T120  Tongrgdan, 28112017
82 | 829/2017 [e.c.(a ) merud 48/'2017/51@54)03@1, '2&11-'2017,‘ |
83 83072017 (ef.e.(a0.) bmau<8~49/2017/6>na)n4)c'|3<\.m ] 28112017 -
84 1 8312017 w.e.(af.) maud 5W2017/9n4)o®(!3“01 28—_11—.2017 ,

185 | _832/v20_17. ZH.a.(all.) maud 51/2017/s)nq)na)06<w1 28—11_-2017_
86 | 833/2017 |en, a.(aN)maus 52/2017/6)04)04)03(\0’] 28-11-2017

| 87 83,4/20-17’ o000, )mm.l(b 53/2017/6)ng)nq)<78w1 B 28-11-2017
88 '835/20,17 m‘l a.(af)) maud 54/2017/9na)og)abmﬂ ~ ‘28'-11-2017

' 89 | 836/2017 [t 6.(a.) mousd 55/2017/9ng)nq)<f3(w1. | 28-11-2017
90 | 837/2017 #1.8.(af1.) ™OUB 56/2017/Sagagadon. 28-11-2017
K | 83872017 lsn.a.(anl)moua 5712017/ 0agagataun. 28-11-2017
o2 839/2017 [s:a.(afl) moud 58/2017/oagagadaun. , 28112017 _
93| 840/2017 £1.6.(a1).) DOIB 59/2017/@0gagadon. | | 28-11-2017 |-
94| 84172017 ma(an)mcmra 60/201T/ongogatasn. 28112017
05| 842 28112017
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-

3

4_.

®1.8.(afl.) maud 32/2018/@rdanl.

56 | 8432017 [stie(al) mmid 6272017 angnpdas) 28 11-2017
97 | 844/2017 sa"].s;;(e:;_ﬂ.) moud 63/2017/eagyagmBan. 28-11-2017
98 | 845/2017 [sflo () o 64201 T/ ot 28-11-2017
99 | 846/2017 [s.e (o)) e 651201 T/ongrgados. 28-11-2017
100.| 847/2017 |si.a. Lo ) meud 66/2017/90(;)«.@)«3(1»1. 28-11-2017
101 | 8482017 [h.e.(afl) oaud 67/2017/0ngogadaul, 28112017
17102 [ 82972017 [sfie(al) comud 68/2017/@npopadu. 128112017
103 | 850/2017 |st.e.(a1) ool 69/2017/ o). 28-11-2017
104 | 851/2017 sa_’l.a.(n;n.) s 70/201T/ongpaas. 28112017 |
105 | 852/2017 sﬂ.s;.(mn?)‘mmj('a TY/2017/9agagadas. 28-11-2017
106 | 853/2017 sﬂ;é.(a;ﬂ.) mmd 72/201’7/6){;5)@03(11)1. 128-11-2017
107 7072018 |62 (af1) wmut-§2018/a0gasn 3.2-2018
, 108 | 256/2018 |=t.e.(afl.) maud. 3/2018/ng)m)&ammaq) 16—4—2018
109 | 25772018 st (a) o 4/201 ¥/ e aeaiog, 17-4-2018
110 | 326/2018 |s01.0(alt) omid 132018/ @ngaid). $22-5-2018
111 | 50272018 [s0.6.(a1) oxnid 16/2018/angra. 10-7-2018
112 | 62272018 [sf.on(a) o 17/2018/angeust 492018
T3 | 6982018 o7 o.(a) meud 1972018/omgait. 6-10-2018
14 | 67972017 [sfLa(an) o 6912017/ @i, 30-10-2017 |
115 | 31972018 m'a(on')'éncma 25/2018/@ndc. 19-5-2018
116 | 35472018 [snlo(ah) monsd 272018/am e 31-5-2018
117 | 3552018 [s.e.(afl) mou 30/2018/@@(8(1»1.‘ 1-6-2018
118 | 38%2018 562018
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sz'! 8.(ah) moud 58/2018/«!@(3(\»1:

1 o 3 4

| 19 | 389/2018 |s.e.{af.) qud 33/2018/ @pdasl. 1262018 |
120 | 4062018 sn.a.(qn.)_r{)m' 342018 motas), _' 13-6-2018
121 | 407/2018 gh.c;.(aﬁ.)'mauea“35/'2_ols/'m@(aam.- 13-6-2018' .
122 | 4112018 [s1.e.(a1) coeud 36/ 2018 oo, 1862018
123 | 22772018 m._a.(m.),mm@.‘37/,2018/@@,1.' o 120-6-2018 |

[ 124 | 442013 841, (Pongry’) mduca’yzols/abkoamomﬁ :"[2;4-6-20184
125 | 4432018 |st.a.(afl.) maud 38/20'18/@mm -23-6-2018
126 | 44572018 [et e () 2872018/ @ o [ 3rs208
127 | 446/2018 [s1 (1) o 2972018 s, 352018
128 | 483/2018 [sn.e(an.) o, 4072018/ wmdnst, 13-7-2018-
129 | 48472018 én.e.(n'n.,) D ’41/2018/@9@(\»1. . ' 16-7-2018
130 | 505/2018 fa..(a.) orud 4302018/ mpdu. 1&7-2018
131 | 50672018 [sen(afl) comd 4472018/, 18-7-2018
132 | 50772018 [sfe.(at maud 45/2018/@odat. 187:2018

[ 133 | 53772018 [ses(an) o 4642018/M@1. 2872018
134 | 5‘46/2(_518 faean) maud 49/2018/ @ dan, T30-7-2018
135 | 55072018 [sf.(a) oré SU2018 et 882018
136 | 5712018 [s.e.(an) mayd_47/2(518/m(8@1.' 26-7-2018

137 | 57302018 [se(an) mud 53 2010ansact 1382018
138 | 59072018 [st.e.(w1.) conud 5272018/ s, 882018
139 | 6122018 mss(mn)mm 55/20'18/(%@@1.: "1419-2018 |-
140 | 618/2018 sﬂe(njl)mcmé 56/2018/ardaun. 3'9-2018'
141 | 65772018 1892018
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1 164

81l.6.(afl.) maud 66/2018/glust.

1 3 4
142 | 67772018 [sflo(ah) mmud 5972018/ epda. 27-9.2018 |
143 | 6852018 [sl.e.(afl) marud 62/2018/@m a1 29-9-2018

[144 | 72672018 [sfie (1) oud 6472018/ ande. 20-10-2018
145 | 72772018 [s.e(an) v 66/2'018/@@@1.1 . 22-10-2018
146 | 72872018 [ah.e(ah) o 612018 apdast. 29.9-2018
147 | 740/2018 [sfi.e(al) et 65/2018/adas 20-10-2018
48 | 75072018 oo (a) s 6772018/t T26102018
149 | 7532018 [oh.e.(an) it 68/ 2018/, 29-10-2018
150 | 76072016 [at.e(ah) o 65/2016/soch. 15-12-2016

51 | 76172016 [s@.0.(a) comid 662016/, 15122016
152 | 4512018 [s1.e.(a) e 202018/s0, 672018
153 | 452/2018 [sfl.e.(aN) Omid 2272018/69%, 6-7-2018
154 | 4702018 [sfi o (ah) maud 23/2018/eom, 872018
155 | 4722018 [sfl.e.(an) mad 2420185, 1372018

7156 | 5492018 [sf.o.(an) s 2772018008 282018 |
157 | 56572018 [an.a(ah) maud 282018/sod. T 1382018
158 | 63U2018 |60 (an) moud 20/2018/6ob. 13-9-2018

712018 |sfl.a{an) menid 32018/ 0. 12-10-2018

160 714/.2018-;3:1-.9.(@;1.) mod 32/2018/_55@. 12.10-2018 .
161 | 512018 (st e(an) wmd Z208miogaat. 19-1-2018
162 | 496/2018 |60, (ngorg™y:) mud 222018 nnc® afot. | 19-7-2018 |
163 | S9W2018 [se. (an) cosd SU2018/mgesi& mh, | 26-82018 |

255/2018 ' TV

12842018

~
.
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2

3

[ 185

ST72018

w.a.(aN.) maud 114/201&/soggaw”

4
165 4122.018. sﬁ.e.(nn.)'mama S0/ 2010agion. “14-6-2018
166 | ATV20T8 e (all) o 2018 s, 1462018
67T #1908 feracy e S/ 30 TR 1663018 |
168 | 41572018 '8;1.63.‘(:1!]‘.)-' o V20T 1662018 |
169 | 43VI0R [sftetah) o 95/2018/a0Ih. ST 08
T70 | 46072018 #0.5.(w 1) oo 1027 2010/nc1 373018
[T 47372018 [6fl.a.(w1) omid 96720 Wsoggm  11-7,-2:018
172 | 47472018 [aa(nil) mong ST2010soges T-7-2018
173 | 4757208 #0.6.x1) omid 98208 sog 117-2018
174 | 476/2018 m_a.(_mn.)"ama‘59/20-18/5on. 7208
T75 | 47772018 [sn () i 007208 oy 73088
_176, ’4‘78/'2018 50.6.(1) o 10720 8 eaggrs T-7-2018 | -
[T77 [ 47972018 (a0 (o) o T 208 oy — “11-7-2018
T78 | 48072018 [sh.5.(~) o 10X 20TWs0ges | 11-}/-2013‘
T79 | 2RT2018 (oo (o) o 10472018sogav 1372018 |
180 | 51272018 [.en(all) ord 10972018 soggee FTT308
18T 513/2018_ e (1) o TIO20 1T sogrs TR0 |
182 | 51472018 mri.'ss_.(an.).man@lll_/zols/saﬁq& - 277208
 [T83 [ ST9208 [t (any o 220 soges NPEE
T84 | 31672018 [mim(an) cod T3 20TH g 2773018 |
' 77750
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59712018

1 2 , 3 4
186 | ST20T8 (afa(al) o 57201855 g 27-7-2018
187 | 51972018 [a.e.(n) moid TT6/2018/0gemy 27-7-2018
'188 "52072018 sﬂa(n_n) maud 117/ 2018/sogny 37-7-2018
189 | 52172018 sa’lsa(n_ﬂ)m(m@ 87201 % soggav’ 27-7-2018
190 | 53072018 sa(wl) md 114/2018/~000. 25-7-2018 |
T [ S3320T8 e e () onid 122/ 20T8sogge™ | 373018
o2 '.553/2018 #0.6.(w1) wd 12 2018/ soqme ~10-8-2018
193 ~55472018 1&1.63.(«;.[1.) o T247 20185040 T0-872018
» 194 | 5552018 jsl.@.(aft.) maud 125/2018/sogm” 10-8-2018
195 556/2’018Aa1e(mn)m«u@ 26208 s T0-5-2018
196- 557/2018 Is.a.(af.) m«u@ ~127/2018/so%m>. 10-8;2018
o7 ] 558/2018 [ea(an) ey 1287201875040 10&2015;
108 I $5972018 e e al) d)aué'ié9/2018/so®m" 10-8-2018
| 1997 | 36072018 e (Yo 13072018/ 5o 10:&2_01§
1200 | -583/2018 sil.ss_’.(c;_n.) maud 135/201&/sogany” - 18-8-_2_018
301 | 58472018 o) maud 136/2018/soggay’ JEEI0E)
=02 58572018 [s1.6.(aN.) mmid 3720 R sogay | , 18-8-2018
203 | 59472018 [ef.0.(al) omid 320 soggas —IEI0® |
204 | 59572018 (sl e () mod 130720 T eogees 12982018 |
12051 59672018 e (o) e 14220 TR/ 30-82018
308 CXey gnm.é EE LT

- 30-8-2018 | -
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684/2018

1 2 3 4
207 | 662/2018 |sA1.&.(a0).) maud 149/2018/so®&u~ 19-9-2018
208 | 678/2018 |m.@.(afl.) maud 154/2018/50@«1‘;" 28-9-2018
209 679/2018 |e1.0.(aN.) mrud 155/2018/50@&0“ 28-9-2018

| 210 | 680/2018 |o).@.(afl.) maud 156/2018/sogymv” 28-9-2018"
211 | 681/2018 ls.a.(an.) maud 157/2018/sogyrv 28-9-2018
>2'12 757/2018° sa.ss'.(afl.)‘ maud 177/201&/ saggar” 3-11-2018
213 | 401/2018 |s.&.(aN.) maud 6/2018/mwao 13-6-2018

1 214 | 495/2018 |av.p. (p02:0@emm) maud 28/2018/m0o.§,o.m. 17-7-2018
215 534/2018 (s.@. (agronpav’) maud 110/2018/ mwao 31—7—2013
216 - .9, (@R4yslajo) maud 10/2018/ M oae  14-8-2018
217 - . 8. (afl.) maﬁra 1/2018maao 14-8-2018
218 | 370/2018 (m1.@.(aN.) maud 82/2018/ng)af& na),nn‘m)%wl | 5—6—2018
219 3712018 |=).@.(afl) maud 83/2018/ng)aj& n@nb"@%@']. 5-6-2018‘
220_ 377/2018 =®.8.(afl.) maud 792018/ gy 2}& ao)nn“nuawnm. 2—6—2618
221 ‘428/2018 m.é.(nﬂ.) maud 84/2018/@41"& aPnstweg). 6-6-2018
222 432/2018 |&.a.(ah.) maud 13/2018/ ey aget’ 26-6-2018
223 | 449/2018 |sf.@.(a.) maud l4/2018/@@@n&? 6-7-20}8
224 579/2618 s.6.(aN.) 'c_ncmd 11/2018/agyavneman). 8-8-2018
225 626/2018 (e.@.(aN.) maud 12/2018/agavoman. 7—9—2018
226 |1 656/2018 [g.@.(aN.) maud 18/2018/@amyqast’ 18-9-2018

| 227 2.8.(afl.) maud 13/2018/ agarvnmant,

29-9-2018

392/2019.
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g.a.(afl.) maud 83/2018/giau.

1 2 _ 3 4

2281 730/2018 |eft.@.(aN.) maud 15/2018/apavomau. 16-10-2018
229 | 320/2018 aﬂ.e.(d\.) maud 74/2018/glaw. 23-5-2018
230 | 450/2018-|=1.&.(afl.) maud 93/2018/glawl. 25-6-2018
231 | 528/2018 jef).&.(afl.) maud 119/2018/Qlawl. 30-7-2018
232} 529/2018 |s.&.(aN.) maud 12072018/, 30-7-2018
233 | 532/2018 |=1.&.(af.) maud 121/2018/m1.aL 31-7-2018
234 | 5812018 sﬁ.a.(nﬁ.) maud 1:33/2()18/g1cw1. 16-8-2018
235 | 672/2018 |e.a.(all.) maud 150/2018/¢gcu. ©24-9-2018
236 | 673/2018 |en.&.(afl.) maud 152/2018/glan. 25-9-2018 ‘
237} 674/2018 |g.&.(afl.) maud 153/2018/ghaw. 27-9-2018
238 | 702/2018 [=.8.(aN.) maud 160/2018/91«»1. 8-10-2018
239 | 720/2018 |s.&.(a.) maud 163/2018/glan. " 15-10-2018
240 | 725/2018 |g.8.(aN.) maud 165/2018/glan. 17-10-2018
241 | 74412018 |s1.6.(aN.) maud 167/2018/gtaw. 24-10-2018
2421 745/2018 sﬁ.a(dl.) maud 168/2018/gian. 24;10—2018
243' 746/2018 {mh.a.(af.) maud 169/2018/glaw. 24-10-2018
244 | 747/2018 |s1.@.(aN.) mcmca. 170/2018/glan. 24-10-2018 |
245 | 3682018 |eal.a.(an.) maud 8072018/ ghau. 5—6—2018'
246 | 374/2018 |e.&.(afl.) maud 81/2018/giaw. 6-6—2018
247 375{2018 s.a.(aN.) maud 82/2018/g1aw. . 6—6—2018
248 | 376/2018 6-6-2018
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4

Ia’].ss.(n_n.) maud 80/2018/agcdmNand.

1 2 3

249 378/2018 |e1.8.(af.) maud 84/2018/ghann. 6-6-2018
250 | 399/2018 |6..(n1) conuid 4072018 mgyionNiemd. 262018
251 | 404/2018 [s.a.(aN) maud 50/2018/ gadeniond. 462018
252 | 409/2018 [edl.e.(all) mous 532018/ ngabennomsd, 14-6-2018
253 | 416/2018 [ro.p (onas)) moud 522010 et 862018
254 | 425/2018 [s1.0.(opompa’) sl 3972018 gyontionnd 20-6-2018
255 | 426/2018 [e0l2.(a1) omud 5472018 ngBi g, 156-2018
256 | 437/2018 [s1.6.(al)) o 5572018 mgamiiond, 1962018
257 4382018 [sh.6(afl) oo 5572018 mgyotoniond. 19-6-2018
258 | S36/2018 [at.on(an) oo 58/2018/npabeniiond, 27-7-2018
259 | 5432018 e 6.(n11) w6 64/20 Bngrhenions, 382018
260 | 564/2018 [a0.6.(ogon ") ot 45/ 2018 mgieniond. | 2963013
261 | 566/2018 [s01.6.(<N.) 0 622018 gyteniionsd. 282018
262 | 567/2018 |ro.p. (@) mmud 632018 omoriar 3-8-2018
263 | 5682018 sﬂ.e.(n.n.).qmud 66/2018/ng@eniind. 382018
264 569/2018 [s0.6.(o) coud 13U 2018/gican. 1382018 |

| 265 | 57072018 Je.e. (o) e 13272018/gcan. 1382018
266 | 57412018 [#.5.(a1.) ua 612018 agpabonnicmnd. 282018
267 575/2018 Iim.ss.(an.) o 6772018 mpy i, 982018
268 580/2018_[s1.61.(aN.) maud 134/2018/glas). 17-8-2018
269 | 6212018 |st.@.(ah.) ot 7472018/ npedeniiond, 392018
270 | 62472018 |st.er.(wh)) o 722018 ngyenliond, 2-92018
271 | 6282018 10-9-2018
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1 2 3 4.
272| 62912018 |8 & (1)) mad 145/2018/gha. 12-9-2018
273 | 630/2018 [s.@.(af.) wrud 146/2018/ghu. 13-9-2018
274 | 638/2018 [e1.8.(agroaga?) maud 56/2018/agednNiard. 6-9-2018
275 | 64072018 [adh.e3.(al.) maud 112018/ ag@ename. 31-8-2018
276 | 64272018 |s.e.(al).) M@ 78 2018/ agy@deniand. 9-92013
277 | 64372018 [av.g. (@0aysl) maud 79/2’018/6)@9@1@ 9.9-2018
778 | 64472018 [fi.e0.(all) o SU2018/mpmdenicns. 10-9-2018
279 | 645/2018 [ov.p. (@0ays)) maud 8272018 emovicd 10-5-2018
280 | 648/2018 {mv.o. (@RasT) mad 73/2018/acoel@ 2-9-2018
28T | G4972018 [ofl.o0.(all) i 75 2018 rgyeniang. 6-9-2018
282 | 650/2018 [601.62.(aN1) marut 8372018/ agienieond, 12-9-2018
283 | 6512018 |sd1..(ah.) maud 76/ 2018/ agyuBeni@a. 6-9-2018
[28% 65_2)2018 .. (apondT0.) b 57/2018/ag@eNand. 12-.2018
285 | 671/2018 |mv.p. (GoaS)) maud 84/2018/ omosicd 2492018 |
286 | 738/2018 [sf.a.(an.) waud 86/ 2018 ng@eniand. 8-10-2018
787 | 7642018 [s.6.(afl.) mmid 92/ 2018/ npodem@nd. 29-10-2018
288 | 77472018 [s0). (ngrongyre:) i T7F20TS/ G, 7-11-2018
289 | 356/2018 [g.a.(afl.) maud 5/2018/agab& avlagyarvawl. 16-5-2018
290 | 418/2018 {g.8.(agyongav’) maud 21/2018/amagyusl. | 6-6-2018
291§ 599/2018 |=1.&.(aN.) moud 972018/ agac& avlagavan). | 14-8-2018
292 659/2018 [s1..(aM.) i 1072018/ culngyo. 18-9-2018
293 | 68272018 [efl.e.(at) @ 17201 a0 gy, 26-9-2018
294 68372018 [sl.e.(aN.) maud 12/2018/0lagnl, 76-9-2018
395 [ 605/2017 |ml.e{ah) corud ST 20T ammeot 20-9-2017
296 | 3632018 [sl.o(nn) davd 65720180 een-coT

19-5-2018
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606/2018 la‘l.a.(n_ﬂ.) maud 95/2018/cs0-80nt

1 2 A 3 4
297 | 402/2018 [0 (wl1) b 6772018/ oo ol 56-2018
298 | 405/2018 'sﬂ.s.(a.ﬂ.) @ 69/2018/a@0-ont. 562018
299 | 424/2018 [Bﬂ.a.(n.ﬂ.) e 68/2018/80-00nr. 56-2018
300 | 43472018 'm.a.(m.) ot T2 20 0 aenaonk 18-6-2018
301 | 489/2018 [sf1.@.(aNl) mand 742018 amo-sont 25-6-2018
302 | 490/2018 [t 62 (a 1) mrud 75/201%/ao-cront. 25-6-2018
303 | 491/2018 [s.&.(aN.) maud 76/2018/edo-6oal 25-6-2018
304 | 492/2018 |sl.e0.(al.) mmud 77/2018/0e0-00nT. 3562018
305 | 49372018 [s e () oot 79720 T ommort , 28-6.2018

[ 306 | 49472018 [s..(al1.) mauc 8072018/ sa0-cront. 472018
307 | 5012018 [sl.es.(a.) it 822018/ cw0-aonk 9-7-2018
308 549/2018 Wsn.a.(an.) ®mid 90/2018/ ano-gont, 382018
309 | 576/2018 [sfl.en(nh) s B420 R aameont 1672018
310 | 57772018 |sfte(ai) s 8730 Fomnmont 12772018

311 | 578/2018 'Sﬂ.a.(n.ﬂ.) T TIT TRy, 27_-7Q2018
312 | 6012018 Im.a.(m.) maud 81/2018/6&:0-a0al: 7-7-2018
313 602/2018 Isﬁ.a.(nh.) maud 9Y/2018/60:9-89a 5 7-8-2018
314 | 6032018 [s0.6.(a0) s 92/2018/0e0-m0ar. 7-8-2018
315 | 60472018 [sl.en(wll) e OF 2018 amm-ons 7-8-2018
316 | 605/2018 [sf1..(all) mmud 94/2018/660-@0ar. 882018
317 '

8-8-2018
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1 2 3 4
318 | 607/2018 |s1.&.(all.) maud 96/2018/ca0-80at. 9-8-2018
319 | 608/2018 |sil.&.(afl.) maud 99/2018/ce:0-a9a 1. 14-8-2018
320 | 609/2018 |en. e(n_n) maud 103/2018/60-a0n 1! 26—8—2018‘
321 610/2018 m’la(n_ﬂ )mcmc% 104/2018/6‘9:0-6300_1‘" 26-8-2018
322 | 6112018 |sft.&.(aN.) moud 105/2018/62:9-a30at. 26-8-2018
323 | 619/2018 |s.&.(afl.) maud 97/2018/cmo-a0al. 9-8-2018
324. 620/2018 laﬂ.a.(aﬁ.) maud 98/2018/a@o-a9al. | 9-8-2018
325 | 632/2018 l’m‘l.a.(nn.)mmn(a 78/2018/(:‘.0:0-6;:)@1‘. 26-6-2018
326 { 633/2018 slﬂ.a.(o_n.) aud 106/2018/0a0-60al’ 3-9-2018
327 | 634/2018 |ef.e.(afl.) maud 107/2018/c0:0-a30af. 3-9-2018
328 | 635/2018 |=.e.(all.) maud 108/2018/c&0-60at. 3-9-2018
329 | 636/2018 [sf o) maud 109/2018/cao-aont. 4-9-2018
330 | 637/2018 sﬁ.a.(:;ﬂ.) mmnud 110/2018/ce9,o-s;oajt _ 4-9-2018
331 | 646/2018 |e.@.(aN.) maud 83/2018/ca-a0al. 10-7-2018
332 | 647/2018 lgh.&.(aft) moud . 86/2018/cs:0-0at! 19-7-2018
333 | 6532018 |&.a.(afl) maud 114/2018/ ca:0-80al. 18-9-2018
334 | 654/2018 |edl.@.(afl.) maud 115)2018/0‘9,0—9901 19-9-2018 -
335 .661/2018- gl.a.(afl) maud 118/2018/68:0-600 . 22-9-2018
336 | 665/2018 le.a.(aft.) maud 112/2018/as0-80al. 13-9-2018
537 666/2018 |s.8.(af.) maud 111/2018/c@:0-80aT. 13-9-2018
338 667/2018 |sft.a.(afl.) mmud 119/2018/68:0-630a 1 24-9-2018
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.

=).8.(af.) moud 49/2018/ af)@BagarEwlaw).

1 2 3
339 | 668/2018 |=.&.(afl.) maoud 120/2018/3«9,0—630@ 2A4—9—2018
340 | 695/2018 |s).a3.(afl.) maud 116/2018/co0-a0al. 22-9-2018
341 696/2018 A se;l.a.(nﬁ.) m@@ 117/2018/emo-89a1" - 22-9-2018
342 [ 699/2018 |s.&.(afl) maud 127/2018/c8:0-@0al 9-10-2018
3431 705/2018 |A1.88.(aN.) maud 113/2018/(3«9:0-63001: 14-9-2018
344} 706/2018 _m.a;(njl.),maud 122/2018/64:3-630a" 25-9-2018
345 | 707/2018 leN.@.(af).) maud 128/2018/cs0-a30al 10-10-2018
346 | 715/2018 |sdl.&.(aN.) m(mé' 125/2018/(2:9:0—6?0:1.‘". 5-10-2018 _
.‘347 7312018 |e.a.(afl) maud 131/2018/660-000f 17-10-2018
348 | 73772018 [ (afl) cud 12673018/6as-sonT £10-2018
349 1 739/2018 |=).e.(afl) mmud 121/2018/60:0-89al, 25-9-2018
350 ] 742/2018 |gf.@.(af).) maud - 134/2018/ edo-a39at, 23-10-2018
| 351 743)2018 #1.63.(al).) maue 137/2018/c80-c0ar. . 25-10-2018 |
352 | 748/2018 |sl.e.(aN.) maud 129/201&/ cow>-s0nT. 12-10-2018
353 752/2018 g1.8.(aN.) maud 135/2018/c0:0-839al" 23-10-2018
354 37%2018 2.8.(afl.) mauad 37/2018/ n@)(d%n@)@“ﬂlq»’l. 4-5-2018
[355 | 40872018 [sfien(a) o 4272018/ mpyaiogaosiion. 10-6.2018
1356 | 419/2018 [m).@.(afl.) moud 46/2618/ ng)m'aaé)cm“sﬂnm. 18-6-2018
357 | 420/2018 |av.. (@paysh) maud 43/201&@«1)1@(&‘ 1-6-2018
35'8‘ 42172018 {ov.. (@Rays)) maud 44/2018/@0\)1@(11. 1-6-2018
1359 440/2018 25-6-2018
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1| 2 | 3 4
360 | 447/2018 |m.e.(all) mmud 50/2018/ ag@agavisiowt. 28-6-2018
361 | 4532018 [efl.e.(aNl) maud SY2018/ adagrysiau 2-7-2018
362 454/2018 g.8.(afl.) moud 53/2018/ ag@dagouslan. 3-7-2018
363 455/2018 g1.8.(afl.) maud 54/2018/ ag@Bagaveiaul. 3.7-2018
364 | 461/2018 |s.e.(aN.) maud 52/2018/ a@Bagavsian). 72018
365 462/2018 [av.@. (@RaysY) 3 5.‘5/2>0‘18/(>mmusm. 6-7-2018
366 | 52372018 [s.or(aN) od 52018/ ag@egavsiio. 25-7-2018
367 | 524/2018 |s1.e.(al.) maud 60/2018/ ag@agausian. 25-7-2018
368 | 539/2018 [sf1.e0.(all.) mad 612018/ ag@iagavsian. - 28-772018
360 | 5512018 |sl.e(afl) mamud 622018/ agmdagavsian. - 31.7-2018
370 | 552/2018 |s.e(aNl) maud 632018/ a@Bagaysian. 31-7-2018
371 | 5912018 |rv.g. (@ogs)) mmid 64/2018/xrvieal, 6-8-2018
72| 686/2018 [sfi.o.(an) pond GV 2018/ sgangrosiican. 2492018
373 | 703/2018 [sfl.e0.(a.) ofud 70/2018/ ay@Bagavisfian. 30-9-2018
374 | 704/2018 |g0.e.(af.) oud 692018/ BV, 27-9-2018
375 | 709/2018 |sf1.e0.(n ) maud V2018 ag@Bagaveiaul. §10.2018
376 | 76972018 oft.e.(a) moid TH2018/ agangmo o, 30-10-2018
3771 770/2018 |ed.@.(af) mcmé 78/2018/ agy@Bagorvediant. - 30-10-2018
378 | 36/2018 |s.e.(a) mmd 12018/ageo8afanl, 9-1-2018
379 | S872018 |s.a(an) ctud 16/2018/agadafian. 1683018 |
7380 | 588/2018 |s..(alt) moud T 201W et 1682018
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1 2 : 3 4
381 | 62372018 sz’l.ss.(’:-.ﬁ.) maud 18/2018/agyac&q N, - 1-9-2018
382 510/2018 . g (@ngysl) maud 8/2018/aimo 25-7-2018
383 | 511/2018 | av. . (@R4ysT) maud 9/2018/aimo 25-7-2018
1 384 | 669/2018 [eg.a.(afl.) maud 5/2018/ nmnn“&anwn@@w’l. ;1—7-2018
385 439/2018 #.8.(afl.) maud 32018/ aiud '23_-6—2018
386 | 676/2018 m1.a.(@.) maud 4/2018/0101(8 . 5-9-2018
387 - mnid 2114/ agyulag@¥ o msmardavl/ 2014 12-6-2018

(ii) Acts assented to by President/Governor among Bills passed by the Assembly

@0 | udato | maud : ; v @Y1 Galw’
maud{ . .
1 2 | 3 4
388 2018 15 |8 coog mmcmodg“(mamg“amug‘)’m@‘; 2018.
389 | 2018 16 |61 esog smolenaad @ry mogé SHEBAVAEIUND
' (wrendfondd) arg; 2018 .
390 | 2018 | 17 |2018- 9l ag).afl.om. @3 B0 TO0GERT 000y
: mudajaenwienl (6e30)) GRg:
391 | 2018 18 |2018-0ei casog avdgemenwei (ecvmgleaiqo
wilBdwlesaglondQe momdendeflas mia @alaoamo)
D : '
[ 392 | 2018 | 19 &) c@0g sayg” aowad ADADLBHOUM HDBIVIC
(eeo2afonng) avg;, 2018.
393 | 2018 | 20 {a)cens @6791(:013315;1 (mreaagoang) ang, 2018.
394 | 2018 | 21 |6 @1 wmeoanoy Qemlcaidlgl 8oas’ muamdayia”
. , (sroadiaacg) arg;, 2018. 8 w8
395 | 2018 | 22 |2018-0ei cang wmdnm‘ldcmom (3-% maud) erg;

392/2019,
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1 2 3 ' 4

396 | 2018 | 23 |2018-ea 'ca}rog aleRNOOD 008’ (cedn@) R

397 | 2018 | 24 |2018-0a CH0g Qm'!m)'lgaeﬂg’l (ecanml) g

398:| 2018 25 | 3l @rmivnael (sreaddnac]) cog; 2018.

399 2018 | 26 |61 soniB@A -0mda/ld aolay dleNsl@ay” maaylgyauaday”
(epoadfondd) arg;, 2018,

400 | 2018 § 27 |2018-0c ca0g A JERIVET” 03K (0eME00 B2RNDY) ERE.

401 | 2018 | 28 |2018-9e aa0g gaiavlgjoelgl (eemado e2smY) AR

402 | 2018 | 29 |2018-0ai 6508 OM@UIVG-OERIBOMS TVoAHHED
(ceawa) g '

(iii) Again laid on the table :

'y

@2 | apaviErd. |- algamaimemiadad monid oo
mnid | 8. moud
1 | 348/2018 |s.@.(aN.) mmud 6/2018/milagyawt, 30-5-2018
2 | 296/2018 lsf.e.(afl) mmud 38/2018/ag@dnNiend. 29-4-2018
3 33y2018 g.a.(all.) mmud 43/2018/ag)cimniard. 22—52618 -
4 -350/2018 &1.8.(af.) maud 77/2018/giawn. 1—6—_2018
5 351/2018 g.a.(al.) maud 78/2018/glau. 1-6-2018
6 352/2018 |s.@.(afl) maud -79/2018/ghcw. 1;6-2018
364/2018 |=01.8.(ag)ong)MV’) maud 30/2018/@@6711’1(3@(6. 25-5-2018
8 | 36972018 |sil.&.(agoagay’) maud 3?12018/«-.@)(03611!_1(3@6. 2-6-2018
9 373/2018 |av.p. (@Raysl) maud 48/2018/emod@d 31-5-2018
iO 242/2018 |sfl.es.(af) maud 37/20'17/0_‘&0—63391“. 2-4-2018
11 268/2018 17-4-20i8

o.a.(af.) moud 42/2018/0&;0—90&.
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32

al.a.(afl.) maud 20/2018/s303.

1 2 3 | 4
12 274/2018 |eft.@.(aN.) ﬁ)aud 43/2018/6s:9-630t; 20-4-2018
13 | 3282018 |sft.a(a) moud 572010 omo a0t 5-5-2018
14 | 329/2018 |sl.ev(all.) mud 54/2018/aa0-son s, _ 8-5-2018
15 | 33012018 {s.@.(al.) mmud 55/2018/cm0-s0nr, 10-5-2018
>'16 33172018 |&).e.(afl) maud 56/2018/c@d-60al 10-5-2018
17 | 33272018 e (an) momd ST20180mmaet 10-5-2018
18 | 35972018 [stlo(an) mond 46/2018/ce0-g0al. 23-4-2018
19 | 360/2018 [a.e.(a) wnud 59720180000 11-5-2018
20 | 362018 [s.e(afl) mnd 62/2018/0a0-g0nk 11-5-2018
21 | 362/2018 |sfl.e(al) mmud 632018/ ca0 cont 11-5-2018
22 | 3872018 |ene(an) mmd 66/2(_)18/ca,:>mnﬁ 19-5-2018
23 | 3422018 [sha(anl) mmud 75/2018/sogav 30-5-2018
24 | 345/2018 [afh.en(all) oomd 76/2018/soggav” ~ ,‘ 31-5-2018
25 | 38472018 |af.en(wi) ot 142010 omgrah. 462018
26 [ 2532018 [#f.0. (aN) o 44/2018cgyafngutooyul. | 20-4-2018 |
27 | 2982018 s (a) conid SH201 apal& oSt [ 552018
28 | 3822018 [sf.e.(af.) maud 1V2018/ groGeaficn, 7-6-2018
"29 | 3672018 |she(an) mmd 5/2018/mioas. 56-2018
30 | 339/2018 |sl.e(an) mmud 18/2018/ S0k, 29-5-2018
31 | 3792018 |sf.e(afl) moud 19/2018/so. 4-6-2018
398/2018 13-6-2018
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1 2 3 4
33 | 324/2018 |av.0.(@Ras)) maud 39/2018/ exroieaL 16-5-2018
34 | 325/2018 aﬁ.g’.(m.-ysn maud 40/2018/ eavisal, 22-5-2018
35 | 576/2016 |she(@ntgh) omd 26302016/0m0 2582016
36 | 286/2018 |eN.a.(@wdgl) maud 361/2018/can00 2-2-2018
37 316/2018, |s.a.(@aRdg.)maud 1476/2018/an000 23-5-2018
- 38 1 334/2018 |maud 133/«\)13/201&1/&!19". 23-5-2018
.39' 335/2018 |mmis 133/av13/2018-11 /ane” - 23-5-2018
40 | 336/2018 |mauad 133/a13/2018-II1/anss 23-5-2018
41 | 3372018 |maud 133%a¥2018-1V/anss” 23-5-2018
42 ‘338/2018_ m.a.(@@g1.)maud 1357/2018/ @anoe: 10-5-2018
43 ‘340/20i8 #.8.(aN.) maud 10/2018/aN& agy@rydaun. 29~_5—2018
44 | 3412018 sﬂ.e.(mﬁ.) maid 24/2018/¢an30 | 27-5-2018
45 | 3432018 |maua cmoo-ng)a»"@«u?@ 41122018 s | 30-5.2018
46 | 344/2018 |a.a.(agfoagay’) maud 92/2018/can00 28—5—2018 ‘
47 | 346/2018 | mm@ €a0d0-af)aAThg) MV ag) 1/138/2018 ¢ando 31-5-2018
48 | 347/2018 |maud Gn0d0-af)Vag)aTng) 1/141/2018 Ganse 31-5-2018
49 | 353/2018 mm@,61640@®"mm“m 2 2015/@@5057@0 1-6-2018
50 | 357/2018 m.é;.(ng)on@au‘t) maud 77/2018/aan00 28—4—201_8
51 | 386/2018 |sfl.e.(@ndgl) maud 1486/2018/c¢a000 24-5-2018
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Friday, November 30, 2018

Papers laid on the Table:

(i) Reports of various institutions:

@0 - , : oleapdsio
| oaud’ : uN%aIme’ L o 2
ol | QUBatio rOIRIOI0
1 2 3 4

1 CHOB @M ca0ale cona sauoday” | 2015-16 QBaNS: oleqjodgo
12016-17 ¢ 8oWwlg” oleajodgo

2 jemog  avoaunIm . pema soaiaflwy | 201516 | andefe 0leajods”

| endan . - T 12016-17
3 |aflauad adeeer - csog DWBegomye;ad; 2014-15 daadled,
ORI OB 38030 j60auM eflalgow” , aleqajods’

4 OIVAIAB Canad BwNICIa foaad qpawltay’ | 2017-18 Q1B HENERND

MomuOIMm AflIIUHIW dhadlntad 2013-14 aRdale,
2014-15 oleqjods’

6 |@Raoroay  quimE eragoaiwd | 2016-17 | andailse oleqpds’
8 (Bo (Dagmuleandm)

7 DB @0l avemmeanf @@ | 2014-15 adatfle: dlaajods”

: naismennd” _ .
i '8 |eaeg eayg” ng)@ﬁcrucacy‘l«u”ooa 2016-17 aBeafld: adlmondayed
' ovaislaliong’ @y 0lansmfleficgauad cq;gg"aogo RN
€508 |C0aMM ’ eog” 0leajodge
9 lea0g MomuoIm alh e@qjan afle:aum | 2012-13 daafld 0l8ajods”
| oma¢leng] BHUD - CBOB|BONME |
eflalgar’ (9@ ldo) _
10 | ee0p s00500m000mIGRaY" efigigay” 2013-14 - | andale: oleqjods”
11 | em0g @@l o QLI GerudBaL” 2014-15 QB BHEMIBHUI
' 2016-17 QG168
. 206m 0leqjdg’
12 | 200108 mlaafory” eflalgan” 2015-16° | andadie Oleqjods”
13 | 0av@@8-agyay’ avl.ag)@l. ce08 efglgaw” | 2016-17 9Bale; Aeajods”
14 jomog  mpeod  @a0  m@dawrylocs | 2011-12 andays, 2em
0 JOGRIY ' : good 2016- oleqjods”

17 oo
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1 2 3 4
15 |eaog oqyy” @mom  ewaefoedg| 2016-17 | andade 0leq odge
GnBqj0aHd eNalgay” ' WG’ Oalgy
, SMERHGo
16 |cm0g amocdny @Raf’ eag@day efiziga”| 2016-17 andafls Glealids’
17 | wessmgay’  meidlendl m@wag1m“ 2014-15 datlle: dleqjodge
eflatgow” ’ HEMBBHBo
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32 | XLIT—magaidlanonap | 2017-18 | wm@o0y aidgf, a0l qidqf, G0
@RIV Tvemuodm  adwlg” Qidef, 630w
LY o TOMEy @) Qdgf, WNHEHIY
(90108018) Qldhaf, TVOMLIM DMBaxi0MBM”
{aimnf, wmeoey (ceneday) aimaf,
WM} (agalienfl.ag).) Qldraf,
WN0Y (ad)M ag)a ). OAVM -ag)
mee,:k[‘ ARE M. RWe)B:03
33 | XLV—aeis 2010-11 | meguomiwosadm m.s,q:f'
av@go
- a@qege | 201213
2013-14
2016-17
34. | XLVI—auogany 2017-18 | wm&o0y aldaf, Sauol me,}g, eHOB|
myeadlamiajo : uomunom  @aWwlg”  udaf, - e300
GAHUBOYo avmOEy  alA®]  Qidaf, WMHHQY

(eattda1ad) Qg ], FOounIm
DBV Qs ], WNHEY (Geioendm)
Adsgf, WM (afjaf.o.ag).) b,
WMy (4’ agad av). HTVE -ag)) Aldil
OONMI S AU | o -
AREYW0o RWe)60d
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Wednesday, December 12, 2018

Papers laid on the table :

. The following papers were laid on the Table:

L(i) Papers as per rule 166(1) :

— .

afloamsaimomiaag

1N
—

397/2018

s0.6.(of.) maud 91/2018/glann.

[ @B | e .@nad. a. |
i c.nm'ld i I maud Mo
1 ) _ 3 4
1 7512018 | s.e.(aN.) maud 64/2018/6an00 9-10-2018
2| 7582018 |sn.a(endgl) mnid 3126/2018/can0e’ 29-10-2018
3 759/2018 | sf.e(wdg).) maud 3127/2018/aa000 29-10-2018
4 | 7992018 | maud 6090/ agaiagymsag 2/2016/aan00 14-11-2018
5 808/2018 | si.ea.(@odgl.) mmud 7504/2018/sflagaun. | 17-11-2018 |
6 810/2018 | sd.8.(agrongyv) maud 183/2018/ga000 19-11-2018
7 825/2018 | sl @.(agoagav) maud 186/2018/6a000 23-11-2018
8 | 7772018 |ei.e(af) maud T1/2018@rda. 5-11-2018
9 809/2018 | &.@.(af.) maud 73/2018/@rdas. 13-11-2018
10 761/2018 | sfl.g.(aNl.) maud 33/2018/s003. 26-10-2018 |
1 778/2018 | sfl.@:(afl.) maud.35/2018/so0d. 29-10-2018
12 7982018 ! en.@.(an) moud 38/2018/s0a, 14-11-2018
13 314/2018 | sfl.e(afl) maud 72/2018/glous. 18-5-2018
14 315/2018 | sfte(ofl.) manud. 73/2018/glan. 18-5-2018
f 1S | 39V2018  |silefan.) maud 85/2018/glau. 13-6-2018
16 | 3922018 |ai.e.(afl) mmud 86/2018/gla. 13-6-2018
17 3932018 | sfi.ev(af).) maud 87/2018/glaun, 13-6-2018
18 | 394/2018 |sfl.a(ah.) maud 88/2018/glan. 13-6-2018
19 | 3952018 |she(afl) maud 89/2018/glun. 13-6-2018 -
| 20 | 396/2018 |sl.e.(an.) maud 90/2018/gcw. 13-6-2018
‘ 13-6-2018
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22 458/2018 | @l.&.(afl.) maud 94/2018/glaw. 10-7-2018
23 459/2018 | &l.&.(afl.) maud 95/2018/gian. 10-7-2018
24 700/2018 | sl.@.(af).) moud 158/2018/glau. 8-10-2018
25 7012018 sa’l.ss.(n_n.) maud 159/2018/giaw. 8-10-2018
26 735/2018 | s.&8.(afongay’) maud 150/2018/ meao 17-10-2018
27 807/2018 | sf.@.(af.) maud 12/2018/m@ao 16-11-2018
28 | 71012018 ‘l.a.(afl) mnud 126/2018/ agaf&agasweant. | 11-10-2018
29 797/2018 | ml.&.(afl.) maud 17/2018/agavmean. 13-11-2018 |
30 829/2018 | sl.&.(afl.) maud 20/2018/ aryegayd’ 13-11-2018
31 C779/2018 | sl.&.(afl.) maudl73/2018/glawl. - 1-11-2018
32 780/2018 | sil.@.(afl.) maud 174/2018/Q1uwst. 1-11-2018.
33 194/2018 | ml.8.(all.) maud 26/2018/agpoimNanad. 1-4-2018
34 732/2018 | m1.&.(af.) maud 87/2018/ag@dmilerd. 10-10-2018
35 733/2018 | .e.(a.) moud 88/2018/agmicnN@rd. 10-10-2018
36 | 7342018 | s0o(al) moud 89/2018/pctmiand. | 10-10-2018 |
37 765/2018 | sl.@.(aN.) maud 93/2018/~gcimNard. 29-10-2018
38 776/2018 | ml.a.(afl.) maud 94/2018/ag@dmNeEnad. 29-10-2018
-39 78172018 m‘l.e.(é.ﬂ.)' mau@ 178/2018/glau. 10-11-2018
40 794/2018 | sl.&.(afl.) maud 952018/ ap@dmiiand. 12-11-2018
41 795/2018 | av.o. (@0a)s1) mmud 96/2018/emovied 12—11—2018
42 | 79612018 | av.p. (@oqys)) maud 98/2018emodicd . | 12-11-2018
43 817/2018 | mh.&.(af.) maud 182/2018/glawn. 21-11-2018 |
44 811/2018 | e.@{afl.) maud 17/2018/avlagasi. 13-11-2018
45 812/2018 | ml.a.(af.) maud 18/2018/alagaun. 15-11-2018
46 | 310/2018 | sil.&.(afl) maud 64/2018/as0-a0al! 11-5-2018
47 736/2018 | sl.&.(af).) maud 124/2018/ cmo-830ali- 3-10-2018
48 754/2018 | gl.&.(ndl.) maud 142/2018/6@0-a0aT. 31-10—2018
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o 2 3 | 4
49 | 7552018 @1.8.(,._11.) B 133/2018/60:0- 000k 22-10-2018
S0 | 7722018 | efte(an) mous 123/2018/a6:0-800: 1-10-2018
| SL | 7732018 |se(an) moud 138/2018/6ao-a0n 26-10-2018
52 | 7832018 &0, (afl)maud 130/2018/cs0-000F 16-10-2018
| 53 | 7842018 | ee.(all) mmud 132/2018/660-g0ur 20-10-2018
54 | 7852018 | ene(an) ome 139/2018/c6 @ont: 30-10-2018
55 | 786/2018 | efle(afl) mmud 141/2018/060-gonk 30-10-2018
56 787/2018 | &).0.(adl.) moud 145/2018/c.3-000t" 1-11-2018
ST | 78%/2018 | sia(an) mnud 146/2018/cn0 a0t 2-11-2018
58 | 7922018 |mle(an) mmud143/2018/am0-gons 1-11-2018
59 | 7932018 | efle(al) ;s 144/2018/060-g0uf 1-11-2018
1 60 801/2018 |e.a.(af.) maud 85/2018/a#0-639a." 16-7-2018 .
61 | 8(_)2/2018 ga'].sa.(n_n.)v maud 140/2018/¢0:0-630n 30-10-2018
62 | 802018 |sle(af) comd 14772018000 ot , 5-11-2018
63 | 8042018 |sfe(an) oo 1482018000 e 5-11-2018
64 | 8052018 |me(an) mmd 1492018 om0 ey 5-11-2018 |
~—65 806/2018 | #.a.(afl.) maud 151/2618/0«6:0—630:;1‘._ 7-11-2018
66 | 8322018 |efla(an) mme 1362018/0m0 et 24-10-2018 |
67 8332018 | sl.a.(aN.) maud 150/2018/60-800L" | 8-11-2018
68 | 8342018 |she(an) mod 1522018 ennmot 8-11-2018
.69 | 8352018 |sna(afl) mmud 1532018/emo aonk 13-11-2018
70 | 846/2018 | sle.(afl) mrud 161/2018/co0-g0uf 24-11-2018
7L 749/2018 | qu.p. («m.gé‘l) maud 72/2018/mavizal. 23-10-2018 |
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72 7632018 1 sl.es.(al.) moud 83/2018/ ag@agavsiau. 31-10-2018
73 | 766/2018 | s.e.(aNl.) maud 73/2018/ a)@agavetawl. | 27-10-2018
74 767/2018 | el @.(af.) maud 75/2018/ @@@ﬂu“sﬂa»’l. '29-10-2018
75 768/2018 [m‘i.s‘s.(a.n.) maid 76/2018/ ag@dagaveian. | 30-10-2018
76 789/2018 #.8.(af).) maud 74/2018/ ag@Bagaveian). | 29-10-2018
71 790/2018 | sfl.@.(afl) maud 79/2018/ agaBagaveiant. | 30-10-2018
78 79172018 | st.&.(afl.) maud 80/2018/ ap@iagaveian). | 30-10-2018
79 478/2017 | ml.e.(aN.) maud 1_9/2017/&0)&0‘&0."(\01. 17-7-2017
80 716/2018 | s.&.(afl) maid 10/2018/sflagau. 16-10-2018
(ii) Reports of Various Institutions :
(CoT] mundalmo oleqodgleand
maud ' |
m(_inmo ! auigdie
1 2 3 4
1 | esog queaunom @mm‘«;mmom ] 2015-16 @y
' cenidB’ ‘ 2016-17 oG ods’
2 | e&0g aqyg” sooa” Lsodacqgo(ag“ ' 2014-15 Bl
8308 jc0md BHEMNHRD>Bo
arwlg olegpdge
3 _ cH0g8 enaf’ aavariatonad’ 2013-14 andaafle dleqjodge
e2:98qJC0nud eflaigay’ ' BEMORAGo
4 | omdd ¢andd dlavdaf 2016-17 andafie: oleqodgo
)W JGHNAAMD Ga0OB cmomﬁ;mﬁ GEMNTS ansTE”
SBaRAcBaHm aodmg"'mcckpdgo
5 308 MUoMUNIM afleaNsHe 2016-17 QBatfld G18e 0ds"
 afleow) afl@am G0BqjE0aud
efagaw” B
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2

1 | -3 4
6 Ma0oMNENGYAD q06aFaMBMY 2017-18 andafle, aleajods’
eflelgaw” '
7 | coog eocgob’lm aomaIFieng) 2017-18 8osm @RWlg”
Gauamiw atzoa oleajdy’
8 | CH08 RICSINRINOMIGE 2017-18 eem @Ryauly”
| e Bade] omoleng) - 0leajodg’
; Ga2aMW] alev®] :
9 | seomed sowlccar . 2017-18 adafdh A1Gnjods”
e5:08qj0num eNalgay” ‘

II The answers to the following questions along with the statements
showing the reason for delay in submitting them. under Rule 47(2):

I As.sembly. ~ Session ‘ - _Unstarréd Question Number
: 13 ‘14 4524 :
13 15 |1240
14 7 453, 3330, 3469, 3489‘
14 9 194, 2406 | »
, 14 . 10 :4319, 4901, 6019
14 1 2075, 2146, 2316_,_ 2410, 3180, 3222; 3324, 3364,
3883, 3889 '

. 392/2019.




APPENDIX - VI

STATEMENT SHOWING THE DETAILS OF BILLS PASSED, DATE OF INTRODUCTION,

AMENDMENTS RECEIVED, DATE OF PASSING Etc.

Amendments received Number of
Date of |- Before reference to | After reference Members
SL Introduction Subject/ to Subject/Selec] Clause | participated in the Date of
No Name of Bill of the Bill | gelect Committee Committee by discussion Time | Passing
Ordin- | Cir- | Sub- | Cir- [Recom-| Clause | Before | After | taken
ance |cula| ject/ | cula- | mittal |Consider| reference |referenc
disap- | tion | Select| tion ation .| to eto | (HM)
proval Com- ' subject | Subject
{ motion mittee Commi [Committ
. .  ttee | ee
(0)] . (2 3) B 13 ® | D () 9) (10) an | a2 j a3
The Kerala Municipality '
(Third o o
. |Amendment) Bill, 2018 28-11-2018( 38 102 102 | 103 | 103 91 512-2018
1 |(Bill No. 160)* ' ‘
The Kerala Panchayat Raj
2 |(Third Amendment) . ] . :
Bill, 2018 28112018 38 |103] 103 | 102 | 102 | 85 16 1 138 | 5150018
(Bill No. 162)* :
The Kerala Shops and
3 [Commercial Establishments
.| (Amendment) Bill, 2018 28-11-2018| 37 |103| 103 | 103 | 103 181 2 0.19 | 512-2018
(Bill No. 163)

* The introduction, taken into consideration and passing of Bills mentioned against Sl no.1 & 2 were held together.

08
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®

®

(10)

an

(12)

The Kerala Police

(Amendment) Bill,2018
(Bill No.165)

29-11-2018

@

38

103

103

102

102

113

14

152

(13)

6-12-2018

'f’he Calicut University
(Alternate Arrangement
Temporarily of the Senate
and Syndicate)

Bill, 2018

(Bill No. 161)

129-11-2018

38

103

103

102

102

105

0.55

6-12-2018

The Kerala Sports
(Amendment) Bill, 2018 -
(Bill No. 159)

3-12-2018

40

106

106

102

102

438

0.26

11-12-2018

The Kerala Fishermen Debi
Relief Commission
(Amendment) Bill, 2018

3-12-2018

40

106

106

102

102

206

0.11

12-12-2018

(Bill No. 170)

18



¢

¢))

)]

4

(3

(6

)

(8

©)

a0

an

(12)

a3

The Kerala State Goods and

_{Services tax (Amendment)

Bill, 2018
(Bill No. 171)

412208 |

40

105

105

103

103

218

0.40

12-12-2018

The Kerala Appropriation
(No.4) '
Bill, 2018

(Bill No. 173)

12-12-2018

0.03

12-12-2018

10

The Kerala Co-operative
Societies (Second
Amendment)

Bill, 2018

(Bill No. 169)

~

4-12-2018

42

105

105

[ 103

103

116

1.05

13-12-2018

8
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APPENDIX-VII
SALIENT FEATURES OF THE BILLS

THE KERALA MUNIC_I_PALITY (THIRD AMENDMENT)
BILL, 2018

As per sub-section (3) of section 326 of the Kerala Municipality Act, 1994
(20 of 1994) a Municipality may make arrangement on contract basis, in whole or
in part for the collection and disposal .of solid waste from public or private
premises. However, it has come to notice of the Government that Municipalities:
are facing practical difficulties for the collection, transportation and disposal of
solid waste, rubbish, filth and such other materials from two or more
Municipalities and also to undertake project involving considerable expenditure
for the said purpose. It has also come to notice of the Government that, for that
reason, several Municipalities are unable to perform the said function effectively.

In the above said circumstances, the Government have decided to amend
section 326 of the Kerala Municipality Act, 1994 by incorporating a provision that
the Government may make arrangements on cohtract basis or. otherwise for
collection, transportation, disposal and processing of solid waste, rubbish and filth
and such other materials from two or more Municipalities either directly or
through the agency authorised by the Government or undertake any project
involving considerable expenditure for the above purpose.

- As the Legislative Assembly of the State of Kerala was not in session and
the said proposal had to be given effect to immediately, the Kerala Municipality
(Third Amendment) Ordinance, 2018 was promulgated by the Governor of Kerala
on the 14* day of September of 2018 and the same was published as Ordinance
No.49 of 2018 in the Kerala Gazette Extraordinary No.2380.dated 15% September, 2018.

The Bill seeks to replace Ordinance No.49 of 2018 by an Act of the State
Legislature. ' '

THE KERALA PANCHAYAT RAJ (THIRD AMENDMENT)
BILL, 2018 '

As per sub-section (3) of section 219A of the Kerala Panchayat Raj Act,
1994 (13 of 1994) a village panchayat may contract out any part or .the whole
process of collection and disposal of solid waste from the public or private
" premises. However, it has come to notice of the Gove_mmerit that Panchayats are
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facing practieal difficulties for the collection, transportation and disposal of solid
waste, rubbish, filth and such other materials from two or more panchayats and
also to undertake any project involving considerable expenditure.for the said
purpose. It has also come to notice of the Government that, for that reason
several Panchayats are unable to perform the said function effectively.

In the above said circumstances, the Government have decided to amend
section 219A of the Kerala Panchayat Raj Act, 1994 Aby incorporating a provision
that the Government may make arrangements on contract basis or otherwise for
collection, transportation, disposal and processing of solid waste, rubbish and filth
and such other materials from two or more Panchayats either directly or through
" the agency authorised by the Government or undertake any project involving
considerable expendlture for the above purpose.

As the Legislative Assembly of the State of Kerala was not in session and
the said proposal had to be given effect to 1mmed1ately, the Kerala Panchayat Raj
(Third Amendment) Ordinance, 2018 was promulgated by the Governor of
Kerala on the 24th day of October, 2018 and the same was published as
~ Ordinance No.55 of 2018 in the Kerala Gazette Extraordmary No.2646 dated
25th October, 2018.

The Bill seeks to replace Ordinaﬁce No.55 of 2018 by an Act of the State
Legislature.

THE KERALA SHOPS AND COMMERCIAL ESTABLISHMENTS
(AMENDMENT) BILL, 2018

Most of the security employees working in shops and other commercial
establishments in the State are employed through security agencies and their
employment is temporary in nature, They are not covered under the Kerala Shops
" and Commercial Establishments Act, 1960 (34 of 1960) and hence they are not
getting any benefit under the said Act. Therefore, the Government have decided
to amend the definition of the word ‘employee’ in the said Act empowering the
Government to notify any class of persons as employees 5o as to bring them under
the purview of the said Act and to extend the benefits under the Act-to such
persons also.



Sin_c'g: there are many- complainté from empldyees, tradé ‘unions and social
‘workers regarding the lack of sitting facilities at working places the Government _
have decided to amend the Kerala' Shops and ' Commercial Establishments Act, -

1960 (34 of 1960) to iric’orpofate provisions for providing sitting facilities to the '
embloyees. By upholding the concept of gender equality, women ,work.ers-w'ho
are willing to work during night are allowed to work between 9.00 p-m. and 6.00
am. for which certain conditions are being imposed in order to ensure their -

© . safety. At present the em‘plbyees working in shops and other establishments can
avail weekly off only on fixed days in 4 week. " There is also a strong demand

from the employees to take away the provision for ‘compulsory closing ~ of
establishments on a particular day of a week. AR o

Considering the pres_ent business scenario and ‘chéngevin"shbpping tendency.
_of people the GOVemment isi_ of -the view_ that ""it is’ better to allow Athev
.ésﬁablishméms coming under the Kerala'Shops ‘and 'C,ommercial Establishments
Act, 1960.to open on all days with effective monitoring to ensure ‘weekly off to
. all employees.  The amendment also intends  to strengthen enforcement
mechani_sm.. Further the Government also intends ‘to" make provisions 'fb_r

maintéiixing’registers and records in electronic forms,
 As the Legislative Aésembly of the‘ State of _Kergla was not ih. sessio‘n' and-
- the above said proposals had to be given éffect to immediately, the Kerala Shops
and Commercial Establishm‘ents_ ‘(Amendment) Ordinance, 2018.(50 of 2018) was
promulgated by the Governor of Kerala on the 4* day of Ociober, 2018 and the
same was published in the Kerala Gézettt;‘ Ext_faordinary No.2495 dated 4w
October, 2018, ’ T = S
- This Bill seeks to replace Ordinance No.50 of 2018 by an Act of the Stéte
Legislature. T o ‘ o S
THE KERALA POLICE (AMENDMENT) BILL, 2018
' Séction 110 of the Kerala Pdlice Act, 2011 (Acf 8 of 2011) pfo-vides for t_he 
establishment of Police Complaints Authority in. the State of Kerala and section
112 of the said Act provides for the procedure to be followed for dealing on the
complaints filed before the Complaints Authority. o
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At present there is no-provision in the Kerala Police Act, 2011 '(Act 8 of-
' 2011) to enable the Chairperson or the Members to function independently. In the
judgment of the Honble High Court in WP(C) No. 18566 of 2017 and in other.
connected cases' held that the orders passed by the Chairperson or the Members
wrthout the quorum cannot be sustained under law and the orders so passed are
clearly arbitrary, illegal and without jurisdiction and therefore it is directed to the
State Police Complaints’ Authonty/Drstnct Complamts Authontles to reconsider
the said complaints. .

The Police’ Complamts Authonty 1s at present not in a posmon to dnspose
_ petitions with full quorum as two mernbers of the Police Complaints Authority - .

holding the post of Additional Chief Secretary and Additional Drrector General of

Pohce are already busy with their normal ofﬁcral dutres

Govemment have exammed the matter in detall and in order to overcome -

this ‘situation, it is declded to-amend section 112 of the Kerala Police Act, 2011

(Act 8 ‘of 2011) by msemng sub-sections (5) and (6) so that the Chalrperson or

“Members of the State Authority and District Authormes may take an mdependent

-or_joint. decision on the complamts filed before the Authority and to bring a

. special provrsron in respect of some pendmg apphcatrons and certain other
matters.

As the Leglslatrve Assembly of the ‘State of Kerala was not in session  and

the above proposals had to be given effect to immediately, the Kerala Police

(Amendment) Ordmance, 2018 was promulgated by the Govemor of Kerala on the-

~ 5th November, 2018 and the same was pubhshed as Ordinance 'No.56 of 2018 ini
the Kerala Gazette Extraordlnary No. 2723 dated 5th November, 2018 o

The Blll seeks to replace the sald Ordmance (No 56 of 2018) b_y an Act of j .
the State Leglslature ’

THE CALICUT UNIVERSITY (ALTERNATE ARRANGEMENT
TEMPORAR]LY OF THE SENATE AND SYNDICATE) BILL, 2018

. As per sub-sectlon (1) of sectlon 18 of the. Calicut University Act, 1975 the

‘ Senate of the University shall be reconstituted every four years. As per the proviso. -

to sub-sectxon (D of section 22 of the said Act the térm of the Syndxcate is -
coterrmnus wrth the term of the Senate '
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2. The Senate of the Umversrty was reconstltuted on 30th September 2013
'Accordmgly, the term of the Senate and. Syndicate. of the Calicut University was
expired on the 29th day of September; 2017. The Senate and Syndrcate could not
be reconstituted within the period specrﬁed in-the” Calicut University Act, 1975,
Hence, the ‘Government - have decided to . bring an. altemate arrangement
‘temporarlly to exercise the powers and perform the functions of the Senate and

" . Syndicate of the University ‘till the reconstitution of the Senate and Syndrcate in

~accordance with the provisions of the Act.

3. As the Kerala State Legrslatlve Assembly was not in sessron and the

above proposals had to be given effect to munedlately, the Calicut University -

(Alternate Arrangement Temporarily .of the Senate and Syndicate) Ordinance,
2017 was promulgated by the Governor of Kerala on 20th day of November, 2017
* and the same was published as Ordinance No.24 of 2017 in the Kerala Gazette
Extraordmary No.2563 dated 21st day of November, 2017 '

-4, Though a Bill to replace the said Ordlnance by an Act of the State
Legislature’ was published as Bill No,99 of the Fourteénth Kerala Legislative
Assembly, the same could not be introduced in, and passed by, the; Kerala State _
Legrslatrve Assembly during its session which commenced on the 22nd day-of.
January, 2018 and ended on the 7th day of February, 2018

_ 5. In order to keep alive the provisions of the. sard Ordinance, the Calicut
: Umversrty (Alternate - Arrangement Temporanly of the Senate and Syndicate) -
Ordinance, 2018 was promulgated by the Govemor of Kerala on the '12th day of
February, 2018 and the same was publlshed as Ordinance No.15 of 2018 in the '
‘Kerala Gazette Extraordmary No.339 dated the 12th day of February, 2018. '

, 6. Though a Bill to replace the said Ordmance by an Act of the State N
- Legislature was published as Bill No.118 of the Fourteenth Kerala Legislative
Assembly, the. same could not be introduced in, and passed by, the Kerala State
Legrslatrve Assembly during-its session which commenced on the 26th day of -
February, 2018 and ended on the 4th day of April, 2018.

7. In order to keep alive the provrsrons of the said Ordmance the Calrcut_,
Umversrty (Altemate Arrangement Temporarily of the Senate and Syndicate)

Ordinance, 2018 was promulgated by the Governor of Kerala on the 7th day of - .

‘April, 2018 and the same was published as Ordinance No.23 of 2018 in the Kerala
Gazette Extraordmary No. 911 dated the 7th day of Aprrl 2018. :

© 3922019,
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8. As the Kerala State Legislanve Assembly was not in session and the term
of the interim body constituted as per the said Ordinance (23 of 2018) to exercise
all the powers and perform all the functions of the Senate and Syndicate -of the
- Calicut University would expire on the 27th day of May, 2018 and the Senate and

..Syndlcate has not been reconstituted in accordance with the provisions of the:
Calicut Umvers1ty Act, 1975 (5 of 1975) the Government have decided to amend
the said Ordinance. For the smooth functioning of the University, the Calicut
University (Alternate Arrangement Temporarily . of the Senate and Syndlcate)
(Amendment) Ordinance, 2018 was promulgated by the Governor of Kerala on the
14th day of May, 2018 and the same was pubhshed as Ordinance No.37 of 2018 in

the .Kerala Gazette Extraordinary No.1274 dated 15th May, 2018 by making.

amendment by substituting the words “for a period of twelve months” for the
words “for a period of six months" specified in sub-section (I) of ‘section 2 of the -
Calicut University (Altemate Arrangement Temporanly of the Senate - and
Syndlcate) Ordmance 2018 (23 of 2018).- :

9. Though a Blll to replace the sa1d Ordinance by an Act of the State
Legislature was published as Bill No.146 of the Fourteenth Kerala Legislative

Assembly, the same could -not be mtroduced in, and passed by, the Kerala State

"~ Legislative Assembly durmg its sessxon ‘which commericed on the 18th day of
June, 2018 and ended on the 25th day of June, 2018,

~10. In order to keep alive the provisions of the said Ordmance the Calicut

University -(Alternate Arrangement Temporarily of the Senaté and- Syndicate)
~ Ordinance, 2018 was promulgated by the Governor of Kerala on the 6th day of
- July, 2018 and the same was published as Ordinance No.40 of 2018 in the Kerala
Gazette Extraordinary No.1830 dated the 7th day of July, 2018,

‘11. Though a Bill to replace the said Ordmance by an Act of the State‘
Legislature could not be introduced i in, and passed by, the Kerala State Legxslanve
Assembly during its session which commenced on the 30th day of August, 2018
and ended on the same day. '

: "12. In order to 'keep alive the provisions of the said Ordmance the Calicut

Unlversny (Alternate Arrangement Temporarily of the Senate and Syndicate)
Ordinance, - 2018 was’ promulgated by the Govemor of Kerala on the
14th day of September 2018 and the same was published as Ordinance No.48 of

2018 in the Kerala Gazette Extraordmary No.2352 dated the " 14th. day of
A Septembcr 2018, : :
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13 As the Kerala State Legxsiatlve Assembly was not in session and the term -

: of the interim’ body constituted as per the said Ordinance (48 of 2018) to exercise
all the pOWers and perform all the functlons of the Senate and Syndicate of the
7Ca11cut Unlversxty would expire on the 20th day- of November, 2018 and the
'Senate and Syndicate has not been reconstituted i in accordance with the prov1s1ons
of the Calicut University Act, 1975 (5:of 1975), the Govemment have decided to
‘amend the’ said Ordinance. For the smooth functlonmg of the Umversxty, the .
»Cahcut University (Alternate Arrangement Temporarily of the Senate’ and
Syndlcate) (Second Amendment) Ordinance, 2018 was promulgated by the
- Goverrior of Kerala on the 8th day of November 2018 and the same was
'publlshed as ‘Ordinance No.57 of 2018 in the Kerala Gazette Extraordlnary '
No. 2770 dated 8th day of November 2018 by making amendment by substituting
the words “for a period of elghteen months” for the words “for a penod of twelve
months”. spec1ﬁed in sub-section (1) of sectxon 2 of the Cahcut Umvers1ty
(Alternate An'angement Temporanly of the Senate and Syndtcate) Ordmance: '
2018 (48 of- 2018) ’

" 14. The Bill seeks to replace the Ordmances 48 of 2018 and 57 of 2018 by ‘
~ an Act of the State Leglslature ‘

THE KERALA SPORTS (AMENDMENT) BILL, 2018

"The Kerala Sports Act 2000 2 of 2001) passed in the State of Kerala to

- provide for promotion of sports and games, to enhanee the athletic efﬁ01ency for

the constltutlon of Sports Counc1ls at the State level District level and local Ievel

and for matters connected therew1th But, the Govemment cons1ders that there are .

- certain defects i in the prov1s1ons of the sa1d Act in unplementmg the obJects of the
sald Act in the proper manner. ‘ '

By amendmg the sald Act, the constltuuon and functlomng of -the State
'Sports Council ‘and District Sports Councxls beéome more democratic and the'
objectlves of the Spoxts Pohcy of the Kerala State shall be accompllshed
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, “The amendment also intends to make the activities of various organisations
" which are functioning in -the sports- sector in a unified, free and transparent
manner. Further, the amendment also proposes to bring in those who are from
sports sector as office bearers of Sports Councils and other Sports Orgam_satlons
-anid Government have decided to make. 'necessary'amendments with regard to age
limit and term of ofﬁce of the bearers and members of State and District Sports
" Councils. The Government also decided to introduce a new section in the Sports -
. Act with a view to restrict the sports competrtlons ‘¢conducted by the orgamsatrons '
which are not legally recognised or fake.

. THE KERALA FISHERMEN DEBT RELIEF COMMISSION
o (AMENDMENT) BILL, 2018

* Most of the tradmonal ﬂshermen eaming hvehhood by ﬁshmg in sea and
inlanid waters are m huge mdebtedneSS : -

_ 2. The loans availed on large scale from various agencres banks and.
1nd1v1duals for the purchase of fishing equipments and the state of mabxhty to
repay the debt, for years due to fall in productlon fall in price, unemployment and
. exploitation by intermediaries, leads to the accrual of liability.

3 They_ are in debt .trap by i mcreasmg the debt for years along with interest.

.. 4. Because of the loss of fishing vessels due to the natural calamity, the
issue of indebtedness of fishermen has extended to a severe extent. Financial
constraints, huge interest rates imposed by private money lenders and their unfair
practices are some of the. reasons for this. As the fishermen are being exploited
in such a way, the State Government thmks that it .is expedlent to provrde
adequate rehef for them. . '

5 Govemment ‘intenids to amend section 5 of the pnncrpal Act for
mcorporatmg provisions for taking action’ against the responsible persons, other
than institutional creditor and financial institution under Central Government who

~ takes-any action agamst ‘the order or award 1ssued by the Govemment or
' Commlssmn - :

6. The debt rellef is beneﬁted only by the fishermen in dlsaster affected
. area. As per section 6(2) of the Debt Rellef Act, the entrre State of Kerala shall
be deemed to be disaster affected Area tllI 31 December -2007. Hence the

_ Government intends to amend section 6 of the pnnmpal Act for providing debt _

relief for the penod it .intends to give. .
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7. Loss of work to ﬁshermen'and darnage to fishing equipments due' to
recurring natural disasters, sea erosion and- change in climate etc. the mdebtedness '
of fishermen is mcreasmg Hence the Government intends to provide for the
insertion of a new ‘section as 9A fo the principal Act by amerding section 9 for

'settlmg the loans taken by the fishermen for the - damage caused to ﬁshmg
-eqmpments due to sea erosion or-other dxsasters

8. As the Kerala Leglslatlve Assembly was not in session and the above
proposals had tobe. glvcn effect to 1mmed1ately, the Kerala Flshermen Debt Relief
Commrssron (Amendment) Ordinance, 2018 was promulgated by the Govemor of
. Kerala on the 17"‘ day of October, 2018 and the same was publrshed as Ordmance

No.53 of 2018 in the Kerala Gazette Extraordmary No. 2599 dated 20"‘ day of.
October, 2018. <

9 The Brll seeks to replace the Ordmance No. 53 of 2018 by an Act of the
State Legrslature

THE KERALA STATE GOODS AND SERVICES TAX
(AMENDMENT) BILL, 2018 ‘

. The Kerala State Goods: and Servrces Tax Act, 2017 (20 of - 2017) was‘
enacted with a view to make a provrsron for levy and collection of tax on mtra-
State supply of goods or services or both by the Govemment

2. The Act provrdes for certam provisions for smooth transrtlon of exrstmg
-taxpayers to new goods and services'tax regime. However the new tax reglme had
faced certain difficulties. One of the major inconveniences caused to the-
taxpayers especrally small and medlum enterpnses was the. process of filing
'retum and payment of tax under the Goods and Services Tax laws. In this regard,

the proposed new return-filing system envisages quarterly filing of return and tax

payment for small ‘taxpayers “along with minimum paperwork. In order to

' 1mplement the new -return filing system, and also to- overcome the above -

drfﬁculues it is proposed to amend the Kerala State Goods and Servrces Tax Act ‘
2017 (20 of 2017) ' ‘
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3, The proposed Kerala State Goods and Serv1ces Tax (Amendment) B111 :
2018, inter alia provides for the followmg, namely — :

(i) to amend section 7 of the Act to clarify the séo’pe of supply; ,

_) to amend section 9 of the Act empowering the State Government to.
_ notify classes of . registered persons to pay the tax on reverse charge basis in

respect of receipt of supplies of certain specified categories of goods or services or
both. from um'eglstered suppliers; - :

(iii) to amend section 10 of the Act’ so as to enhance the limit of :
composmon levy from one crore rupees to one crore and fifty lakh rupees;

(1v) to amend sectlon 17 of the Act to specify the scope of input tax credlt

(v) to amend - section 22 of the Act to enhance the exemptlon limit
for - registration in the - special category States from- ten lakh rupees t0.
twenty lakh rupees;

(v1) to amend section 25 of the Act 5o as to fac111tate tax payer to have the
option te obtain muluple registratioris for multiple places of business located
within the same State and to provide. for separate reglstratlon for  Special
"Economic Zone unit or developer, : :

(vii).to ‘amend section 29 of the Act so as to insert a provision for
temporary suspens1on of reglstrauon while cancellatlon of reglstratlon is under
' process; :

, (viii) to insért a new section 43A so as to. provide for the new system of
filing return and availing input tax-credit; ‘

- (ix) to amend sub-section ( 6) of sectlon 107 of the Act relating to Appeals
$0 as to provide that the amount of pre-deposit payable for filing of appeal shall be
capped at twenty five crore rupees;

(x) to amend-section 129 of the Act so as’ to increase the penod relating to -
detention or seizure of goods and couveyances in tran51t from seven days to
fourteen ‘days. '

4. As the Legislative Assembly of the State -of Kerala was not in’'session and

~ the above proposals had to be given effect to immediately, the Kerala Goods and
- Services Tax (Amendment) Ordinance, 2018 (52 of 2018) was promulgated by the
- Governor on the 15th October, 2018 and the same was published m the Kerala
- Gazette Extraordmary No.2568 dated 15th October, 2018
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THE KERALA APPROPRIATION (NO R BILL 2018

The Bill is mtroduced in pursuance of clause @ of Amcle 204 of the
' Constltutlon of India read with Article 205 thereof, to authorise payment and
appropnatlon of. certain further sums from and’ out' of the Consolidated Fund of the
State of Kerala required to meet the supplementary expendlture charged on the
consolidated Fund of the State of Kerala and the grants made by the Legxslanve
Assembly for the expendlture of the Govemment of Kerala for. the ﬁnancxal year
2018—2019

THE KERALA CO OPERATIVE SOCIETIES
(SECOND AMENDMENT ) BILL 2018

The Prlmary Tounsm Co-operatlve Socnetles within the State dre functwnmg
- without any limitation of 1ts area of operatlon or definite: ObJCCtS Certain societies
are registered with its area of operation in more than one revenue district and even
" the entire State. Some others are reglstered with its area of- operauon spread overa
village or taluk. The apex body is having its area of operatxon all over the State,
 This situation is. against the object and structure of the Kerala Co-operative
Socxetles Act, 1969 (21 of 1969). Further Government intends to irterfere in the
" tourism field of the State through the co-operative sector, o as to promote mter-v
 state and global tourism. Hence the Government intends to streamlme the area of .
_-operation of Primary Tourism Co~operat1ve Societies- and its objects, by

mcorporatmg the definition’ of anary Tourism Co-operative Societies in sectlon e

- 2 of the Kerala Co- operatlve Soc1et1es Act, 1969 (21 of 1969)

2 As the Leglslanve Assembly was not in session and the said proposal had -
to be glven effect to. lmmedlately, the Kerala. Co—operatxve Soc1et1es (Second_
_ Amendment) Ordmance 2018 was promulgated by the Govemnor of Kerala on 5th
. day of July, 2018 and pubhshed in the Kerala Gazette Extraordmary No.1806
"‘dated 5th July, 2018 as Ordinance No.38 of 2018 ’

3. A Bill to replace the said ordmance by an Act of the State Legislature.’ :

. v'could not be mtroduced in, and passed by the Leglslatlve Assembly of the State of - -



94

: Kerala durmg 1ts session which. commenced on, the 30th August, 2018 and ended - .-
on the same day. In-order to keep alive the provisions of the said Ordinance, the
. Kerala Co—operatrve Socretles (Second Amendment) ‘Ordinance, 2018 was
promulgated by the Governor of - Kerala on 12th day of September, 2018 and"
published in the Kerala, Gazette Extraordinary No.2310 dated 12th September
* 2018 as ‘Ordinancé No. 46 of 2018. ‘

4. In Kerala, Milk Co-operative ‘Societies functlon as a three tire
‘organisation. The Primary Societies, which are at the grass root level, three
- Regional Co- operatlve Mllk Producers Union at the middle level and these three
regional unions constitute the - Apex Society “ie. Kerala Co-operatlve Mllk
Marketmg Federation (MILMA) at State level.

- 5. The Govemmg Body of the Apex Socrety is elected by the members of -
‘the governing body of three regional unions. The voters lists of the Regional
Unions are prepared by including all the member societies of the districis coming
- under that Region. It will be more acceptable if the representatives of each district
is. elected_exclusively by the members of that district, so that the voters will be
able to 1dent1fy the candidates to whom they cast their votes.

: 6. At present members elected from different electoral colIege are: mcluded
in the governing body of the Reglonal union. This manner of election needs to be
changed and a uniform manner of election is to be implemented in the ‘three
‘regional unions. The Govemment have appointed a committee to study about.the

- three - tier system. -in  Milk Producers Co-operative sector. .One. of  the

recommendanons of the Comrmttee is that “the election of representatives of each’

district shall be done by the members of that particular district itself thus makmg it
truly. democratic”. For implementing. the recommendatxon, an amendment in the

Kerala  Co-operative Societies Act,. 1969 i is required.

7. As-the Legrslatlve Assembly of the State of Kerala was not in’session

and the said proposals had to be given ‘effect meedlately, the ‘Kerala

Co-operative Societies (Third Amendment) Ordinance, 2018 was promulgated by
- the Governor of Kerala on 5th October 2018 and the same was published as
~Ordinance No.51 of 2018 in the Kerala Gazette Extraordmary No.2506 dated on -~
‘the 5th day of October, 2018. : : . '

8. The Bill mtended to replace-the Kerala Co- operatlve Somenes (Second .
v amendment) Ordmance (46 of 2018) and the Kerala Co—operanve Socretles (Thrrd :
, amendment) Ordmance (51 of 2018) by an Act of. the State Legxslature
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APPENDIX -VIII

DETAES OF BILLS REFERRED TO SUBJECT COM’I'I’EES
AND REPORTS OF THE SUBJECT COMMITTEES PRESENTED'

Date of :

: Subject Date of Date of By whom the
"SI | Name of Bill Date of Committee | reference | meeting of presentation Report was .’
No. : Introduction to which to the of Report presented
refered | Subject | Subject ‘ o
Committ | Committe
_ ee e
&) (2 3 4) &) (6 @) ®
1 | The Kerala 28-11-2018 IX 28-11- 29-11- 30-11-2018 - Minister for Local
' Municipality ‘ 2018 2018 Self Governments
(Third ' :
Amendment)
Bill, 2018
(Bill No. 160) ,

2 | The Kerala . 28-11-2018 X 28-11- 29:11- 30-11-2018 | Minister for-Local
Panchayat Raj ' 2018 - 2018 Self Governments
(Third
Amendment)

Bill, 2018
(Bill No. 162)

56



¢

(2

©N

(4)

(5

- (6)

@)

®

The Kerala
Shops and
Commercial
Establishment
s.
(Amendment)
Bill, 2018

| @ill No. 163)

28-11-2018

28-11-
2018

29-11-
2018

30-11-2018

Minister for Labour
and Excise

The Kerala

Police

(Amendment)
Bill, 2018
(Bill No. 165)

29-11-2018

29-11-
2018.

3-12-2018

4-12-2018

Chief Minister

The Calicut
University

.| (Alternate

Arrangement
Temporarily
of the Senate
and Syndicate)
Bill, 2018
(Bill No. 161)

29-11-2018

29-11-
2018

3-12-2018

4-12-2018

Minister for
General Education

96



o)

(3

5

(6)

(2) (4 @) ®
6 | The Kerala - 3-12-2018 Vi 3.12- 3-12-2018 5-12-2018 Minister for
"~ | Sports . 2018 General Education
(Amendment)
Bill, 2018
(Bill No. 159) o .

7 | The Kerala 3-12-2018 I 3-12- 4-12-2018 6-12-2018 ~ Minister for
Fishermen 2018 o Fisheries, Harbour
Debt Relief Engineering and
Commission Cashew Industry
‘(Amendment) : : '

| Bill, 2018 '
(Bill No. 170)

8 | The Kerala 4-12-2018 v 4-12- 4-12-2018 5-12-2018 Minister for
State Goods 2018 Finance and Coir
and Services _ .
Tax
(Amendment)

Bill, 2018
* (Bill No. 171) _

9 | The Kerala - 4-12-2018 X1 4-12- 512-2018 7-12-2018 Minister for Co-
Co-operative o ' 2018 operation, Tourism
Societies and Devaswoms
(Second '
Amendment)

Bill, 2018

(Bill No. 169)

L6



APPENDIX - IX.

[Excluding the Bills introduced during the Thirteenth Session]

" STATEMENT SHOWING THE DETAILS OF BILLS PIIBHSI-IED AND DATE OF
: - CIRCULATION TO MEMBERS

(Bill No. 158)

14-11-2018

L.  Name of Bill Date of Date of
No. | Publication Circulation
O ©) Ol @
1 | The Kerala Lok Ayukta (Amepdment) Bill, 2018 (Bill No. 156) . - 20-7-2018 29-8-2018
2 | The Kerala Fish Auctioning, Marketing and Quality Management' | 2-11—2018 22-11-2018
Bill, 2018 (Bill No. 157)
3 The Kerala Advocafés Welfare Fund (Amendment) Bill, 2018 22-11-2018 v

86
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2 3 C)
4 | The Kerala Shops and Commercial Establishments Welfare Fund . 23-11-2018 26-11-2018
‘| (Amendment) Bill, 2018 (Bill No. 167) » '
5 | The Madras Hindu Religious and Charitable Endowments 23-11-2018 26-11-.2018
(Amendment) Bill, 2018 (Bill No. 168) - ' '
6 | The Kerala Jewellery Workers Welfare Fund (Amendment)

Bill, 2018 (Bill No. 172)

30-11-2018

2-12-2018

66



' » APPENDIX - X .
L. Details of Motions for leave to introduce Private Members Bills moved on 30-11-2018

S1 No.

Name of the Bill

Member in charge

Result

The Kerala Ensuring Safety of Sanitary

Workers Bill, 2018 -

Sri Eldho Abraham

Discussion inconclusive

The Kerala Safety and Protection of Workers
Employed through Private Establishments for

Domestic works and other Services Bill, 2018

Sri V. P. Sajeendran

The motion for leave to
introduce the Bill was
lapsed due to the absence

of the Member

The Kerala Municipality (Amendment) Bill,
2018

Prof. Abid Hussain Thangal

The motion for leave to
introduce the Bill was
lapsed due to the absence

of the Member

001



I1. Details Regarding Continuations of Discussion of Private Members Bills moved on 30-11-

2018
SI No. Name of the Bill Member in charge Result
1 The Kerala Motor Vehicle Accident Victims’ | Sri S. Rajendran .| Discussion inconclusive
Emergency Relief Fund Constitution Bill,
2016
2 |The Kerala Authority for Ensuring Availability | Sri P. T. Thomas Motion for - leave to
of Pure Water Constitution Bill, 2017 ' introduce the Bill was
' ' ' lapsed due to the absence
- | of the Member
3 [The Kerala State Local News Papers Visual Sri K. Rajan- Discussion inconclusive

Media workers welfare fund Bill, 2017

10T
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APPENDIX - X1
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APPENDIX - XII

STATEMENT SHOWING CdNSTlTUENCY NAME AND PARTY AFFILIATION OF
MEMBERS OF FOURTEENTH
- KERALA LEGISLATIVE ASSEMBLY

(AS ON 27-11-2018)

(Marxist)

‘ o
TSL ' |
N Constituency Name | Name of Members | Party Affiliation of Members 1
0. : o !
1 2 3 4
1 Manjeshwar Vacant :
, : : : —
2 Kasargod Shri N A. Nellikunnu | Indian Union Muslim League
3 Udma Shri K. Kunhiraman Communist Party of India
(Marxist)
4 Kanhangad Shri » . Communist Party of India
E.Chandrasekharan ’
5 Trikaripur Shri M Rajagopalan Communist Party of India
- (Marxist)
6 Payyann;lr Shri C. Krishnan Communisf Party of India
(Marxist)
7 Kalliasseri | Shri T. V. Rajesh Communist Party of India
‘ (Marxist)
8 Taliparamba Shri James Mathew Communist Party of India
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Kuttiadi

i 2 3 4
9  Irikkur § Shri K. C. Joseph Indian National Congress’
10 Azhikode Shri K. M. Shaji Indian Union Muslim League
i Kannur Shri Ramachandran CQngress (Secular)
' Kadannappalli
12 Dharmadam | Shri Pinarayi Vijayan Communist Party of Indi‘a
 (Marxist)
13 Thalassery Shri A. N. Shamseer | Communist Party of India
(Marxist)
114 Kuthuparamba Smt. K. K. Shailaja Communist Party of India
! : Teacher (Marxist) -
15 Mattannur | Shri E. P, Jayarajan Communist Party of India’
1 (Marxist) -
16 Peravoor - Shri Sunny Joseph Indian National Congress
| 17 | Mananthavady (ST) | Shri O. R. Kelu ~ Communist Party of India
(Marxist)
18 | Sulthanbathery | ShriI. C. Balakrishnan| Indian National Congress
(ST) : '
19 Kalpetta Shri C. K. Saseendran Communist Party of India
' : - (Marxist)
20 Vadakara Shri C. K. Nanu Janata Dal (Secular)
21 Shri Parakkal Abdulla | Indian Union Muslim League
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1 2 3 4
22 Nadapuram Shri E. K. Vijayan Communist Party of India
23 Quilandy Shri K. Dasan Communist Party of India
- {(Marxist)
24 Perambra - Shri T. P. Communist Party of India
Ramakrishnan (Marxist) -
25| Balusseri (SC) . |Shri Purushan Communist Party of India
' Kadalundi (Marxist)
26 Elathur ._Shri A. K. Saseendran | Nationalist Congress Party
27 | Kozhikode North |Shri A. Pradeepkumar | Communist Party of India
' (Marxist)
28 | Kozhikode South |Dr. M. K. Muneer Indian Union Muslim League
29 Beypore Shri V. K. C. Communist Party of India
Mammed Koya (Marxist)
30 | Kunnamangalam |Shri P. T. A. Rahim Independant
31 Koduvally Shri Karat Razack Independant
32| Thiruvambadi |Shri George M.Thomas Communist Party of India
: (Marxist)
33 Kondotty Shri T. V. Ibrahim Indian Union Muslim League
34 Emad Shri P. K. Basheer | Indian Union Muslim League
35 Nilambur . |Shri P. V. Anvar

Independant
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L 2 3 4
36 | ‘Wandoor (SC) | Shri A. P. Anil Kumar | Indian National Congress
37 Manjeri ' Shri M. Ummer Indian Union Muslim League
. Shri Manjalamkuzhi ) . L i
38 | Perinthalmanna Al , Indian Union Muslim League |
i
' Shri T. A. Ahammed . o
39 Mankada _ Indian Union Muslim League | .
Kabeer :
40 Malappuram Shri P. Ubaidutla Indian Union Muslim League
41 Vengara Shri K. N.'A. Khader | Indian Union Muslim League
42 Vallikkunnu Shri Abdul Hameed. P. Indian Union Muslim League !
43 | Tirurangadi Shri P. K. Abdu Rabb | Indian Union Muslim League »
44 Tanur Shri V. Abdurahiman | National Secular Conference
L 45 ' Tirur Shri C. Mammootty Indian Unién Muslim League
’ Prof. Abid Hussain L .
46 Kottakkal ‘ Indian Union Muslim League
Thangal j
47 Thavanur DRr. K. T. Jaleel Independant
Shri P. Communist Party of India
48 Ponnani L :
Sreeramakrishnan (Marxist)
49 Thrithala Shri V. T. Balram Indian National Congress

TN
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1 2 3 4
hri Muh d '
50 Pattambi | Miuhamme Communist Party of India
. Mubhassin P. :
: . . Communist Party of India
51 Shornur Shri P. K. Sasi . :
. (Marxist)
. . Communist Party of India
52 Ottapalam Shri P..Unni )
. (Marxist)
o C ist P f Indi
53| Kongad (SC) |ShriK. V. Vijayadas ommunist Farty of India
‘ E : (Marxist)
54 Mannarkkad Shri N. Samsudheen | Indian Union Muslim League
Shri V. S. Communist Party of India
55 Malampuzh :
ampuzia Achuthanandan (Marxist)
56 Palakkad .| Shri Shafi Parambil Indian National Congress
Communist Party of Indi
57|  Taur(SC)  |Shri A K. Balan ommunist Farty ol Indla
ERER (Marxist)
58 * Chittur Shri K. Krishnankutty Janata Dal (Secular)
59|  Nemmara  |ShriK.Babu Communist Party of India
. (Marxist)
. -_ . . s m . .
60 Alathur Shri K. D. Prasenan Communist P . y of India
v . (Marxist)
Communist Party of India -
61| Chelakkara (SC) |Shri U. R. Pradecp ommunist Farty of “ndia

- (Marxist)
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|
B
|

Kumar

1 2 3 4
. : , vuni f Indi
62| Kunnamkulam |Shri A.C. Moidesn | _Crounist Party of India
' ' _ (Mar_x1st)
Shri K. V. Abdul Communist Party. of India
63 Guruvayoor _ : .
Khader - (Marxist) '
' C ist Party of India |
64 Manalur | Shri Murali Perunelly | oSt rarty of India
: . (Marxist)
65 | Wadakkanchery |Shri Anil Akkara Indian National Congress
66 Ollur Shri K. Rajan Communist Party of India
- " |Shri V. S. Sunil .
67 Thrissur iV S. Suni Communist Party of India
' Kumar .
68 ‘Nattika (SC) Smt. Geetha Gopi Cdmmunist Party of India ,
' : Shri E. T. Tai
69 | Kaipamangalam | hri aison - Communist Party of India
: Master :
o e ' C ist Party of Indi
70| Irinjalakuda | Prof. K. U. Arunan | . —oonstranty ot India
- (Marxist)
. Prof. C: Communist Party of India.
71 Puthukkad
e Raveendranath (Marxist) -
' B . Communist Party of India
72 Chalakudy | Shri B. D. Devassy g
. (Marxist)
731  Kodungallur Shri V. R. Sunil Communist Party of India
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4

1 2 3
Shri Eldhose . :
74 Perumbavoor Shri ose‘ ) Indian National Congress
: Kunnapillil
75 Angamaly Shri Roji M. John Indian National Congress
76 Aluva Shri Anwar Sadath Indian National Congress
Shri V. K. Ebrahim -
77 Kalamassery f . ranim Indian Union Muslim League
Kunju ‘ .
78 Paravur Shri V. D. Satheesan Indian National Congress
Communist Party of India
: hri S. S
79 ‘ ‘Vypeen Shri arma (Marxist)
Cor ist Party of Indi
80| - Kochi Shri K. J. Maxy ommupist Taity o Incia
. v , (Marxist)
: ; C ist P f Indi
81| Thripunithura | Shri M. Swaraj ommunist Farty of India
! _ (Marxist)
82 * Emakulam Shri Hibi Eden Indian National Congress
83 Thrikkakara Shri P. T. Thomas Indian National Congress
84 | Kunnathunad (SC) | Shri V. P. Sajeendran Indian National Congress
85. Piravom Shri Anoop Jacob ' Kerala Congress (Jacob)
86 Muvattupuzha | Shri Eldho Abraham Communist Party of India
| 87 | Kothamangalam |Shri Antony John Commumst Party of India

(Marxist)
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Communist Party of India
(Marxist) l

§ 1
Communist Party of India '
" (Marxist) l|

Thodupuzha J'Shri P.J. Joseph _'~Kerala Congress (M) j

g |

: Comrhum'st Party of India |

Kerala Congress (M)

Shri Roshy Augustine ,

Péerumade - |Smt. E. S. Bijimol

"%

Pala

-Shri_ K. M. Mani Kerala Congress (M) -

| 94| Kaduthuruthy | Shri Mons Joseph l *Kerala Congréss M) j‘

f 95 Vaikom (SC) Smt. C. K. Asha . ! Communist Party of India |
’ |

| | ]
t P, f Indi
| 96 |- Ettumanoor ’Shrl K. Suresh Kurup f] Communis arty of India

_ (Marx1st)
( 9.7 Kotta Shri Thiruvanchoor | Indlan Natlonal Congress |
r yam Radhakrishnan | g |

N |
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98 Puthuppally | Shri Oommen Chandy ! Indian National Congress - |

|

| 99 Changanassery [ShnC F. Thomas ’ " Kerala Congress (M) i :

: ’ . __; ~{
| 100 Kanjirappally |Dr. N. Jayaraj _ | Kerala Congress (M) |

|
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¢ 101 Poonjar |Shri P. C. George ] Independant »
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(Marxist) |
e
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1102|  Aroor |Shri_ A. M. Ariff

Communist Party of India L
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{ 103 Cherthala Shri P. Thilothaman Communist Party of India
[
1 e DR. T. M. Thomas Communist Party of India
104 Al Ha .
| - flappuz a, Isaac (Marxist)
- _
| ) Communist Party of India
| 105| Ambalappuzha |Shri G. Sudhakaran .
| : - (Marxist)
r ~ . ' o
i 106 Kuttanad Shri Thomas Chandy Nationalist Congress Party
Shri Ramesh )
107 Haripad rl Rames! - Indian National Congress
‘| Chennithala .
L .
- ' ‘ Communist Party of India
108| Kayamkulam | Smt. U. Prathibha . ommunist Tarty
(Marxist)
Communist Party of India
109 Mavelikkara (SC) |Shri R. Rajesh .
) (Maxxlst)
L : Communist Party of India
10|  Chengannur  |Shri Saji Cherian ommunst Farty
v (Marxist)
: Shri Mathew T. .
|  Thiruvalla ratiew Janata Dal (Secular)
Thomas
’ | C ist Party of Indi
12 Ranni Shri Raju Abraham ommumst Farty ot Incia
| - o (Marxist)
L '
f c ist Party of Indi
113 Aranmula Smt. Veena George Ommunis arty of India
! (Marxist)
Konni Shri Adoor Prakash Indian National Congress
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Shri Chittayam , c
115 Adoor (SC : i i
oor (SC) Gopakumar Communist Party of India
116 Karunagappally -t Shri R. .Ramachandran_ Communist Party of India
* . . o Communist Marxist Party
117 Ch ShriN. V 1l '
_ avara . Hayan ?l a Kerala State Committee
- Shri Kove
118 | . Kunnathur (SC) n' ‘ovoor : Independant
» _ Kunjumon . » .
' : Corn ist f Indi
119 Kettarakkara Smt. P. Aisha Potty ommanis Pa.rty of India
- : (Marxist)
" | Shri K. B. Ganesh
120| . Pathanapuram anes Kerala Congress (B)
: ) Kumar
121} Punalur Shri K. Raju Communist Party of India
' : Shri Mullakkara ‘ L L
122 | Chadayamangalam Retnakaran CO@munlst Party of India
1123 Kundara | _Smt._ J. Mercykuity Communist Pg}'ty of India
| Amma {(Marxist)
124 Kollam | Shri M. Mukesh Communist Party of India
' (Marxist)
, Comimuni t P fIndia |
125 Eravipuram Shri M. Noushad -ommunis any of India |
(Marxist)
126 Chathannoor | Shri G. S. Jayalal Communist Party of India
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' S ' C ist Party of Indi
'127|  Varkala . |Shri V. Joy Ol Ty @ e
< (Marxist) -
' Communist Party of India
128  Attingal (SC Shri B.
| ngal (SC) ri B. Satyan  (Marxis)
» Chirayinkeezh L .
129 1razlé1é)eez i Shri V. Sasi Communist Party of India
130 Nedumangad Shri C. Divakaran ‘Communist Party of quia
C ist Party of India
131 Vamanapuram |Shri D. K. Murali ommums arty °
s -(Marxist) -
. v
13 2‘ Kazhakoottam »Shri Kadakampally Communist P@ of India
Surendran (Marxist)

133] Vattiyoorkavu - | Shri K. Muraleedharan |  Indian National Congress
1134 Thiruvananthépuram Shri V. S. Sivakumar | Indian National Congress
135 'Nemom Shri O. Rajagopal Bharathiyé Janata Party

Shri K. S. . :
136 Aruvikk » i ional
v1 arg Sabarinadhan - Indian National Congress
; C . .
© 137 Parassala Shri C. K. Hareendran ommunist P.a..rty of India
’ (Marxist)
o A Communist Party of India
138|  Kattakkada | Shri L. B. Satheesh (Marxist)
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l 139/ Kovalam lShri M. Vincent ‘Indian National Congress l
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'140|  Neyyattinkara iShri K. Ansalan Comu?;t:xa;tg of India #
' S .

L- | m ist Party of Indi jj
’141 Nominated Member | Shri John Fernandez Cmm(ﬁ_ af‘g° India *
| arxis

L |






